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Free Press Journal 

Bhopal: NHRC Flags Police Bias In DJ Yaseen Sex Abuse Case; Cops Trace Wider 

Sex Racket As Case Deepens 

Yaseen and his uncle Shahwar were arrested by the Crime Branch on Tuesday and are 

currently in custody 

https://www.freepressjournal.in/bhopal/bhopal-nhrc-flags-police-bias-in-dj-yaseen-sex-

abuse-case-cops-trace-wider-sex-racket-as-case-deepens 

Staff Reporter Updated: Thursday, July 24, 2025, 11:18 PM IST 

Bhopal (Madhya Pradesh): The investigation into DJ Yaseen, already booked for 

drugging and sexually exploiting multiple girls, has taken a troubling turn as the National 

Human Rights Commission (NHRC) has raised serious concern about possible police 

bias and protection. Bhopal Police have recovered 20 obscene videos from Yaseen’s 

mobile phone, allegedly showing young school and college girls being abused after being 

addicted to drugs. 

NHRC member Priyank Kanungo, in a post on X, alleged that a fair and impartial 

investigation is unlikely due to Yaseen’s family’s close ties with senior police officials. He 

said the accused deliberately targeted Hindu girls by luring them to parties, supplying 

drugs and then raping and filming them to blackmail them into continued sexual 

exploitation. Kanungo also alleged that several girls were pressured to convert to Islam 

and were kept as sex slaves. 

Calling the police inquiry inadequate, Kanungo said the focus of the investigation must 

shift to those protecting the accused rather than just the crime. He posted viral 

photographs showing Yaseen’s uncle Sohel and other family members with several police 

officials, including a woman officer of CSP rank who was earlier posted in Bhopal. 

Yaseen and his uncle Shahwar were arrested by the Crime Branch on Tuesday and are 

currently in custody. Police seized over 15 grams of MD drug, a pistol and two SUVs 

during the operation. According to officials, Yaseen’s phone contained not only videos of 

sexual abuse but also disturbing footage of men being tortured, indicating the existence 

of a broader extortion racket. 

20 obscene videos founded, victims being counselled 

So far, police have recovered 20 objectionable videos from Yaseen’s mobile phone, 

depicting disturbing scenes of sexual abuse and physical assault. Some of the girls seen 

in the videos have been identified and are being counselled to record their statements 

and pursue the case further. 

Yaseen, who worked as a DJ at a mall in Habibganj, reportedly lured girls to parties with 

drugs and later used videos to blackmail them into repeated exploitation. 

Drugs, liquor flowed freely at farmhouse parties 
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Police say Yaseen hosted frequent DJ and pool parties at a farmhouse on Bishankhedi 

Road, where drugs and liquor were served openly. He reportedly offered free MD drugs 

to girls and young partygoers, making them addicted. Later, drugs were sold at Rs 10,000 

to Rs 30,000 a dose. 

In exchange, girls were coerced into sexual activity. Posters of a planned party on August 

2, for which drugs were being sourced, were already being circulated on social media. 

Past police inaction under scrutiny 

Yaseen and his uncle Shahwar, now in remand till July 26, are being interrogated for links 

to older criminal complaints. Police have reopened files and are checking if earlier 

complaints were ignored or suppressed. 

Yaseen is allegedly the son of Shafiq Machhli, a fish trader and BJP Alpsankhyak Morcha 

functionary. The family, known for its clout, was accused about a decade ago of assaulting 

a sub-inspector at Talaiya police station. Despite the incident, no FIR was filed, even at 

the officer’s own police station. 

Fake doctor on the run 

Investigators are now hunting for an alleged doctor, close to Yaseen, who reportedly 

advised young people to use drugs like MD as a health and weight loss solution. His role 

in the wider drug network is being probed. 

Additional DCP (Crime) Shailendra Singh Chauhan said that source of drugs is being 

traced, and the accused are being interrogated further. Victims identified so far are being 

supported through counselling. 
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India Today 

Bhopal drug bust unveils exploitation network targeting girls at gym, colleges 

During the investigation, police recovered several videos from one of the accused's 

phones showing young women being drugged and sexually assaulted, uncovering a more 

sinister operation than first suspected. 

https://www.indiatoday.in/cities/bhopal/story/bhopal-drug-bust-unveils-exploitation-

network-targeting-girls-at-gym-colleges-2760848-2025-07-24 

Ravish Pal Singh | New Delhi, UPDATED: Jul 24, 2025 21:54 IST 

Written By: Shipra Parashar 

Bhopal Crime Branch arrested four men linked to a drug and trafficking network operating 

in gyms, clinics and college campuses. However, what seemed like a routine bust soon 

revealed a far more disturbing reality and the police realised the drug trafficking is just the 

tip of the iceberg. 

During the investigation, police recovered several videos from one of the accused's 

phones showing young women being drugged and sexually assaulted, uncovering a more 

sinister operation than first suspected. 

The case began with the arrest of two drug peddlers, Saifuddin and Ashu alias Shahrukh, 

found in possession of MD drugs three days ago. Interrogation led authorities to two more 

suspects, Yaseen, who was a local club DJ and Shavar, a real estate businessman. 

While examining Yaseen’s phone, police uncovered more than 20 disturbing videos 

showing sexual assaults on women and violent attacks on men, along with a series of 

threatening messages. Several of the women seen in the footage are believed to be 

college students. 

During interrogation, the accused confessed to targeting young women at gyms by 

offering so-called “weight loss drugs” and approaching club-goers with claims the 

substances could help with “depression.” 

The accused allegedly used MD drugs to induce addiction in their victims, then forced 

victims into sexual exploitation and abuse. 

Police are currently working to identify the victims seen in the recovered videos and have 

sought extended custody of the suspects for further interrogation. 

Furthermore, the police also seized a pistol and two vehicles, a Mahindra Scorpio from 

DJ Yaseen and a Mahindra BE-6 from real estate businessman Shavar, along with 1.05 

grams and 2.052 grams of MD drugs from each, respectively. 

In the meantime, a political angle has emerged in the case. The Congress party has 

alleged that two of the accused have links to the ruling BJP. One reportedly the son of a 

BJP Minority Morcha committee member and another the brother of a BJP member. 
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Congress leader Jeetu Patwari shared images of the accused with BJP leaders Vishwas 

Sarang, Prahlad Patel, Rameshwar Sharma and BD Sharma. 

Leader of Opposition Umang Singhar also posted a photo showing one of the accused 

with Minister Vishwas Sarang, claiming it indicates a close connection. 

Additionally, National Human Rights Commission member Priyank Kanoongo posted 

images of the accused with police officials and called for a thorough and impartial 

investigation. 
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Bhaskar English 

Photos of Love Jihad, Drugs Jihad accused with cops surface:NHRC member 

Kanoongo raises questions on Bhopal police; demands removal of officers for fair 

probe 

https://www.bhaskarenglish.in/local/mp/news/bhopal-nhrc-targets-police-rape-drugs-

forced-conversion-case-college-hindu-girls-sohail-links-135519146.html 

Bhopal 8 hours ago 

The National Human Rights Commission (NHRC) on Thursday raised concerns over the 

conduct of Bhopal Police following the arrest of individuals linked to a disturbing case 

involving alleged rape, forced religious conversion, and drug abuse targeting Hindu 

college girls. NHRC member Priyank Kanoongo on Thursday took to social media 

platform X (formerly Twitter), questioning the impartiality of the police investigation and 

urging the removal of officers allegedly close to the accused’s family. 

He made the tweet after the photos of the arrested accused with several police officers 

and influential politicians went viral. 

Kanoongo alleges police’s nexus with criminals 

In a strongly-worded tweet, Kanoongo said that Yasmeen “Machhli” and another accused 

named Shavar, who were arrested with drugs late Tuesday night, are closely linked to 

Sohail, Yasmeen’s uncle and an alleged associate of several senior police officers in 

Bhopal. 

Kanoongo argued that a fair investigation is not possible as long as these officers remain 

posted in the city, and revealed that he has recommended action for their transfer. He 

also uploaded photos purportedly showing Sohail with several police officials. “The probe 

must focus on those protecting the criminals,” Kanoongo stressed. 

NHRC member alleges Hindu girls being targeted systematically 

Citing findings from an NHRC inquiry conducted in Bhopal two months ago, Kanoongo 

described a disturbing pattern where Hindu girls studying in schools and colleges were 

allegedly lured to parties, drugged, raped, and filmed. These videos were then used for 

blackmail and coercion into religious conversion, ultimately forcing the victims into sexual 

slavery, as claimed by Kanoongo. 

20 pornographic videos found 

Kanoongo further said that after the recent crackdown ordered by Madhya Pradesh Chief 

Minister (CM) Mohan Yadav, the Bhopal police and the crime branch recovered over 20 

pornographic videos from the phones of Yasmeen and Shavar. The NHRC has reiterated 

its recommendation to the Chief Secretary and the Director General of Police (DGP) of 

MP, Kailash Makwana, to reinitiate an independent investigation. 
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Dainik Bhaskar 

लव जिहाद आरोजियो ों के िररिन िुजलस अफसरो ों के साथी:NHRC मेंबर जियोंक कानूनगो बोले: िाोंच 

की जदशा अिराध के सोंरक्षकोों की तरफ होना चाजहए 

https://www.bhaskar.com/local/mp/bhopal/news/nhrc-tweets-on-arrest-of-yasmin-

machli-shawar-135518717.html 

भोपाल10 घंटे पहले 

भोपाल के एक कॉलेज में हहन्दू छात्राओ ंको टारगेट कर रेप करने, धमम पररवर्मन कराने और ड्र ग्स की लर् 

लगाने के मामले में हुई कारमवाई के बाद राष्ट्र ीय मानव अहधकार आयोग(NHRC) ने भोपाल पुहलस पर सवाल 

उठाए हैं। 

आयोग के सदस्य हियंक कानूनगो ने ट्वीट कर कहा है हक दो हदन पहले हजस यास्मीन मछली और शावर 

को पुहलस में ड्र ग्स के साथ हगरफ्तार हकया है उसका चाचा सोहेल पुहलस के कई अफसरो ंका दोस्त है। इन 

अफसरो ंके भोपाल में रहरे् हनष्पक्ष जांच संभव नही ंहै। इसहलए इन्हें हटाने की कायमवाही के हलए हलखा जा 

रहा है। कानूनगो ने सोहेल के साथ कुछ अफसरो ंकी फोटो भी एक्स पर अपलोड् की हैं। 

कानूनगो बोले: अपराध के संरक्षको ंकी र्रफ हो जांच राष्ट्र ीय मानव अहधकार आयोग के सदस्य हियंक 

कानूनगो ने आज एक्स पर हकए ट्वीट मेंंं हलखा है हक भोपाल का आपराहधक र्ाना-बाना समहिए। सू्कल-

कॉलेज में पढ़ने वाली हहंदू लड़हकयो ंको टारगेट कर उनको पाहटमयो ं के बहाने ड्र ग्स की लर् लगवाना, 

बलात्कार करके वीहड्यो बनाना, वीहड्यो के माध्यम से बै्लकमेल कर सामूहहक यौन शोषण करना और हफर 

इस्लाम में धमाांर्रण का दबाव बनाकर जीवन भर के हलए सेक्स से्लव बना कर रखना। 

कानूनगो ने हलखा है हक 

राष्ट्र ीय मानव अहधकार आयोग की भोपाल में दो माह पहले हुई जांच की फाइंहडं्ग्स में हमने साफ साफ 

हलखा है हक पुहलस की जांच अपयामप्त है। जांच की हदशा अपराध के संरक्षको ंकी र्रफ होना चाहहए, इसहलए 

इस पूरे मामले में मुख्य सहचव और ड्ीजीपी को पुनः  जांच के हलए हनदेश हदए गए थे। 

अफसरो ंपर कारमवाई जरूरी हियंक ने हलखा हक मध्यिदेश के मुख्यमंत्री ड्ॉ. मोहन यादव की सख्ती के 

बाद दो हदन पहले हजस यास्मीन मछली और शावर को पुहलस ने ड्र ग्स के साथ हगरफ्तार हकया है, उन दोनो ं

के फोन में कहथर् रूप से 20 से अहधक लड़हकयो ंके पोनम वीहड्यो हमले हैं। 

मुिे फोटो िमाण के साथ सूचना हमली है हक यास्मीन का चाचा सोहेल पुहलस के कई अफसरो ंका दोस्त है, 

इन अफसरो ंके भोपाल में रहरे् हनष्पक्ष जांच संभव नही ंहै। इसहलए ऐसे अफसरो ंके मामले में आवश्यक 

कायमवाही के हलए हनदेश जारी हकए जा रहे हैं। 

पुहलसकहममयो ंको मुखहबर और अपराहधयो ंमें अंर्र समि नही ंआ रहा 

हियंक कानूनगो ने भास्कर से चचाम कररे् हुए कहा हक एक जुलाई को एनएचआरसी ने हलखकर जानकारी 

दी थी और कहा था हक हमारे हवटनेस ने बर्ाया है हक फरहान के शाररक मछली से ररश्ो ंकी जांच की 
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जानी चाहहए। इसमें ड्र ग्स की भूहमका भी बर्ाई गई है। अब जांच की सही हदशा शुरू हुई है। कानूनगो ने 

कहा हक 20 लड़हकयो ंके वीहड्यो हमले हैं हजनका यौन शोषण हकया गया है। ड्र ग्स हदए गए हैं। 

सबसे गंभीर बार् यह है हक ये जघन्य अपराधी पुहलस वालो ंके साथ मधुर ररशे् रखरे् हैं। कुछ पुहलस वाले 

इन अपराहधयो ंके साथ गंभीर हकस्म की दोस्ती रखरे् हैं। यह ठीक नही ंहैं। इंटेहलजेंस यूहनट का काम होर्ा 

है हक ऐसे अपराहधयो ंके बारे में समाज को जानकारी दें। यह एमपी का इंटेहलजेंस का फेल्योर है हक मैदानी 

पुहलसकहममयो ंको मुखहबर और अपराहधयो ंमें अंर्र नही ंसमि में आ रहा है। ऐसे पुहलसकमी शहर में रहे, 

जांच में शाहमल रहे र्ो जांच की हदशा बदल सकर्ी है। इस बारे में राज्य सरकार को हनदेश देंगे हक जांच 

की पहवत्रर्ा को बनाए रखा जाए। कानूनगो ने कहा हक राजनीहर्क लोगो ंका अहधक लोगो ंसे हमलना जुलना 

होर्ा है। इसहलए नेर्ाओ ंके साथ हकसी के फोटो हो सकरे् हैं। नेर्ाओ ंपर आके्षप वही लगा रहे हैं जो इस 

मुदे्द को भटकाने, लटकाने और जांच की हदशा को बरगलाने के हलए काम कर रहे हैं। पुहलस का काम जांच 

करना है। पुहलस को मुखहबर और अपराधी के बीच अंर्र पर्ा होना चाहहए। पुहलस को शुहचर्ा बनाकर 

रखनी चाहहए। खासर्ौर पर जब उसको अपराहधयो ंसे ररश्ा भी रखना है और अपराहधयो ंपर कारमवाई भी 

करना है। यह जानकारी देना इंटेहलजेंस का काम है। 
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News18 

ह िंदू छात्राओिं को बना र े थे हिकार... भोपाल केस में च िंकाने वाले आरोप, जािंच पर भी उठे सवाल 

https://hindi.news18.com/news/madhya-pradesh/bhopal-conversion-drugs-rape-case-

human-rights-commission-claims-9436849.html 

Reported by: शैलेन्द्र स िंह, Edited by: Dallu Slathia, Agency:News18 Madhya Pradesh 

Last Updated:July 24, 2025, 15:43 IST 

भोपाल में सहिंदू छात्राओिं को ड्र ग्स, रेप और धमाांतरण के जाल में फिं  ाने का मामला  ामने आया है. मानव 

असधकार आयोग ने पुसल  जािंच पर गिंभीर  वाल उठाए हैं. 

Bhopal News:  भोपाल में सहन्दू छात्राओिं को टारगेट कर रेप, धमाांतरण और ड्र ग्स की लत लगाने जै े 

गिंभीर मामलोिं को लेकर राष्ट्र ीय मानव असधकार आयोग के  दस्य सियिंक कानूनगो ने बडा बयान सदया है. 

उन्ोिंने इ  पूरे मामले में पुसल  की जािंच पर  वाल उठाए हैं. 

सियिंक कानूनगो ने  ोशल मीसड्या पे्लटफॉमम X पर सलखा- भोपाल का आपरासधक ताना-बाना  मसिए, 

सू्कल कॉलेज में पढ़ने वाली सहिंदू लडसकयोिं को लसित कर उनको पासटमयोिं के बहाने ड्र ग्स की लत लगवाना, 

बलात्कार कर के वीसड्यो बनाना, वीसड्यो के माध्यम  े बै्लक मेल कर  ामूसहक यौन शोषण करना और 

सफर इस्लाम में धमाांतरण का दबाव बनाकर आजीवन के सलए  ेक्स से्लव बना कर रखना. 

उन्ोिंने फोटो भी शेयर की हैं. सियिंक ने पोस्ट में आगे सलखा- हमारी जािंच की फाइिं सड्िंग्स में हमने  ाफ  ाफ 

सलखा है सक पुसल  की जािंच अपयामप्त है. जािंच की सदशा अपराध के  िंरिकोिं की तरफ होनी चासहए. सफर 

जािंच के सलए सनदेश सदए. मध्यिदेश के मुख्यमिंत्री जी की  ख्ती के बाद दो सदन पहले सज  या ीन, 

मछली और शावर को पुसल  ने ड्र ग्स के  ाथ सगरफ्तार सकया है. उन दोनोिं के फोन में कसथत रूप  े 20  े 

असधक लडसकयोिं के पोनम वीसड्यो समले हैं. 

अफ रोिं पर कारमवाई जरूरी 

राष्ट्र ीय मानव असधकार आयोग के  दस्य सियिंक कानूनगो ने आगे सलखा- मुिे फोटो िमाण के  ाथ  ूचना 

समली है सक या ीन का चाचा  ोहेल पुसल  के कई अफ रोिं का दोस्त है. इन अफ रोिं के भोपाल में रहते 

सनष्पि जािंच  िंभव नही िं है. आवश्यक कायमवाही के सनदेश जारी सकए जा रहे हैं. 
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भोपाल लव जिहाद आरोजपयो ों के ररशे्तदार पुजलस के दोस्त, NHRC सदस्य जियोंक कानूनगो ने ट्वीट 

कर उठाए सवाल 

https://thesootr.com/state/madhya-pradesh/bhopal-love-jihad-police-officers-photo-

9530843 

Sanjay Dhiman / 24 July 2025 16:31 IST 

भोपाल के एक कॉलेज में कथित रूप से थ िंदू छात्राओिं को टारगेट कर धमम पररवतमन, बलात्कार, ड्र ग्स की 

लत लगाने, लव थज ाद और अन्य गिंभीर अपराधोिं का मामला सामने आया िा। इस मामले में कारमवाई के 

बाद राष्ट्र ीय मानवाथधकार आयोग सदस्य (NHRC) थियिंक कानूनगो ने भोपाल पुथलस की जािंच िथिया पर 

सवाल उठाए  ैं। 

आयोग सदस्य थियिंक कानूनगो ने एक ट्वीट कर भोपाल पुथलस के कुछ अथधकाररयोिं के अपराथधयोिं के साि 

फोटो शेयर थकए  ैं। उन्ोिंने इन अथधकाररयोिं की जािंच में भूथमका पर सवाल उठाते हुए पूरे मामले की थनष्पक्ष 

जािंच की मािंग भी की  ै।  

थियिंक कानूनगो बोले- पुथलस की थनष्पक्षता सिंदे  के घेरे में 

NHRC के सदस्य थियिंक कानूनगो ने सोशल साइट X पर इस मामले को लेकर गिंभीर आरोप लगाए  ैं। 

उनका क ना  ै थक पुथलस की थनष्पक्षता सिंदे  के घेरे में  ै। थियिंक ने बताया थक एक आरोपी, यास्मीन 

मछली और शावर, थजनका नाम पुथलस द्वारा ड्र ग्स के साि थगरफ्तार थकए गए लोगोिं की थलस्ट में  ै, उनके 

ररशे्तदार सो ेल के पुथलस अफसरोिं के साि करीबी सिंबिंध  ैं। इस वज  से भोपाल में थकसी भी थनष्पक्ष जािंच 

के  ोने में कथठनाई  ो सकती  ै। 

थियिंक कानूनगो ने ट्वीट करके क ा थक यास्मीन के फोन में 20 से अथधक लड़थकयोिं के पोनम वीथड्यो थमले 

 ैं, जो इस पूरे मामले को और भी गिंभीर बनाते  ैं। साि  ी, उन्ोिंने कुछ पुथलस अथधकाररयोिं के साि सो ेल 

की फोटो भी साझा की, थजससे य  ितीत  ोता  ै थक इन अथधकाररयोिं के खिलाफ कारमवाई की जानी 

चाथ ए।  

भोपाल का आपराधिक ताना-बाना समधिए। 

सू्कल कॉलेज में पढ़ने वाली ध िंदू लड़धकयोिं को लधित कर उनको पाधटियोिं के ब ाने ड्र ग्स की लत लगवाना, 

बलात्कार कर के वीधड्यो बनाना,वीधड्यो के माध्यम से बै्लकमेल कर सामूध क यौन शोषण करना और धिर 

इस्लाम में िमाांतरण का दबाव बनाकर आजीवन के धलए सेक्स… pic.twitter.com/DFEZw87KwA 

— थियिंक कानूनगो Priyank Kanoongo (@KanoongoPriyank) July 24, 2025 

भोपाल पुथलस पर NHRC मेंबर का सवाल 

थियिंक ने य  भी क ा थक थपछले दो म ीने में NHRC (National Human Rights Commission) ने 

भोपाल पुथलस की जािंच को अपयामप्त माना िा। उन्ोिंने क ा थक पुथलस की जािंच की थदशा अपराथधयोिं और 
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उनके सिंरक्षकोिं की तरफ  ोनी चाथ ए। उन्ोिंने य  भी बताया थक इस मामले में मुख्य सथचव और ड्ीजीपी 

को पुनः  जािंच के थलए थनदेश थदए गए िे, ताथक थनष्पक्षता से मामले की जािंच  ो सके। 

मुख्यमिंत्री की सख्ती के बाद भी लापरवा ी 

मध्यिदेश के मुख्यमिंत्री ड्ॉ. मो न यादव ने इस मामले में सख्त कारमवाई का आश्वासन थदया िा। इसके बाद 

पुथलस ने यास्मीन मछली और शावर को ड्र ग्स के साि थगरफ्तार थकया िा, लेथकन थियिंक कानूनगो का क ना 

 ै थक इस पूरे मामले में पुथलस की भूथमका को लेकर अथधक गिंभीर जािंच की आवश्यकता  ै।  

आरोथपयोिं पर लव थज ाद के गिंभीर आरोप 

लव थज ाद का मामला एक सिंवेदनशील और थववादास्पद मुद्दा  ै, थजसमें आरोथपतोिं पर आरोप लगाया जाता 

 ै थक वे थ िंदू मथ लाओिं को लव के नाम पर धमम पररवतमन के थलए िेररत करते  ैं। य  आरोप अक्सर 

राजनीथतक रूप से भी उठाए जाते  ैं, और इनसे समाज में अलग-अलग िथतथियाएिं  उत्पन्न  ोती  ैं। 

थियिंक कानूनगो के आरोपोिं के अनुसार, इस मामले में थ िंदू लड़थकयोिं को टारगेट थकया गया और उनका 

शोषण थकया गया। ड्र ग्स के सेवन के बाद, लड़थकयोिं से वीथड्यो बनाकर उनका शारीररक शोषण थकया गया, 

थजससे वे सेक्स से्लव बनकर र  गईिं। उनका क ना  ै थक इस घटना को एक गिंभीर अपराध के रूप में 

देिा जाना चाथ ए, और इसमें पुथलस अफसरोिं की सिंथलप्तता के कारण जािंच को लेकर बहुत गिंभीर सवाल 

उठ र े  ैं।  

NHRC की क ा पुथलस की जािंच अपयामप्त 

थियिंक कानूनगो का क ना  ै थक मानवाथधकार आयोग ने दो म ीने प ले इस मामले की जािंच की िी, और 

उसकी ररपोटम में भी य  थनष्कषम थनकाला गया िा थक पुथलस की जािंच अपयामप्त िी। उन्ें य  लगता  ै थक 

अगर इस मामले में पुथलस अफसरोिं का थ त जुड़ा हुआ  ै, तो थनष्पक्ष जािंच की सिंभावना कम  ो जाती  ै। 

इसथलए उन्ोिंने मुख्यमिंत्री से सख्त कारमवाई की मािंग की  ै ताथक इस मुदे्द को गिंभीरता से थलया जा सके।  

य   ै भोपाल लव थज ाद मामला  

मध्य िदेश की राजधानी भोपाल के एक िाइवेट इिंजीथनयररिंग कॉलेज में थ िंदू लड़थकयोिं को िेमजाल में 

फिं साकर उनके साि दुष्कमम थकया गया।आरोथपयोिं ने प चान थछपाकर थ िंदू छात्राओिं से दोस्ती की और थफर 

उन्ें अश्लील वीथड्यो के जररए बै्लकमेल थकया। इस मामले में कई युवथतयोिं ने सामने आकर आपबीती 

सुनाई िी। मामले में दजमनभर युवकोिं को आरोपी बनाया गया  ै।  

6 से ज्यादा छात्राएिं  बनी िं थशकार, एक नाबाथलग भी 

इस मामले (Bhopal Love Jihad Case) में अभी तक 6 छात्राएिं  सामने आकर थशकायत कर चुकी  ैं। 

थजनमें से एक नाबाथलग भी बताई जा र ी  ै। भोपाल के अलग अलग िानोिं में कई थशकायतें दजम हुईिं इसमें 

अभी तक 12 आरोथपयोिं के खिलाफ थशकायत दजम की गई  ै। थजसमें से पुथलस ने 8 लोगोिं को थगरफ्तार कर 

थलया  ै। बागसेवथनया, अशोका और ज ािंगीराबाद िाने में अलग अलग थशकायत दजम हुईिं। पीथड़ता और 

आरोपी एक  ी कॉलेज में पढ़ते िे और व ी िं से सिंबिंध शुरू हुए। 

गदमन पर चाकू रिकर साथियोिं से करवाते िे दुष्कमम 
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जानकारी के अनुसार आरोपी प ले िेमजाल में फिं साया करते िे, थफर उनको धमकी देकर उनके साि 

दुष्कमम करते िे। एक पीथड़ता ने बताया थक आरोपी उसकी गदमन पर  थियार रिकर उससे जबरदस्ती 

करते िे। इस दौरान वीथड्यो भी बनाते, कलमा पढ़वाते और धमम पररवतमन का दबाव बनाते िे। साि  ी 

लड़थकयोिं को मािंस भी खिलाते िे।  
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Bhopal में ह िंदू लड़हिय िं से दुष्कमम ि िंड ि  डर ग तस्करी नेटविम  से िनेक्शन… आजीवन सेक्स 

से्लव बन िर रखन  स हजश ि  ह स्स  

Bhopal Hindu girls Rape Case: आरोपियोों के मोबाइल में कई युवपियोों के आिपिजनक वीपियो पमले, 

पजनसे दुष्कमम पकया गया। िूछिाछ में आरोपियोों ने बिाया पक वह क्लबोों व िबोों में आने वाली युवपियोों को 

नशे का आदी बनाकर उनसे दुष्कमम को अोंजाम देिे थे। राजस्थान से िर ग लाकर भोिाल में खिा रहे थे। 

https://www.naidunia.com/madhya-pradesh/bhopal-bhopal-hindu-girls-rape-case-

connected-with-drug-smuggling-network-keeping-them-as-sex-slaves-for-life-part-of-

the-conspiracy-8397470 
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Updated Date: Fri, 25 Jul 2025 07:57:59 AM (IST) 

पगरफ्तार आरोिी और 2 अगस्त को होने वाली िार्टी का िोस्टर 

HighLights 

भोिाल में िर ग के नशे में चूर पहोंदू लड़पकयोों के यौन शोषण का मामला 

िस्करोों के मोबाइल में पमले 30 से अपिक युवपियोों के आिपिजनक वीपियो 

मानवापिकार आयोग के सदस्य ने िुपलस की भूपमका िर उठाए सवाल 

नईदुपनया प्रपिपनपि, भोिाल : िर ग िस्करोों के एक पगरोह की िरिकड़ के बाद भोिाल (Bhopal) के क्लबोों 

और िबोों में चल रहे नशे के कारोबार और यौन शोषण का नेर्टवकम  सामने आया है। इसके िार पहोंदू लड़पकयोों 

(Bhopal Hindu girls Rape Case) से दुष्कमम और वीपियो बनाकर उन्हें बै्लकमेल करने के मुस्लिम 

युवाओों के पगरोह से भी जुड़ रहे हैं। 

माना जा रहा है पक क्लबोों व िबोों में नशे और लव पजहाद के माध्यम से पहोंदू लड़पकयोों को पनशाना बनाने के 

सुपनयोपजि सापजश में ऐसे सरगना शापमल हैं, पजन िक िुपलस िहोंच नही ों िा रही है। अिराि में िुपलस की 

भूपमका िर भी सवाल उठाए जाने लगे हैं। 

राष्ट्र ीय मानवापिकार आयोग का सनसनीखेज आरोि 

राष्ट्र ीय मानवापिकार आयोग के सदस्य पप्रयोंक कानूनगो ने कुछ िुपलस अपिकाररयोों के साथ आरोपियोों के 

स्वजन की िस्वीरें  सावमजपनक की ों। पप्रयोंक ने कहा है पक भोिाल के सू्कल-कॉलेज में िढ़ने वाली पहोंदू 

लड़पकयोों को लपिि कर उनको िापर्टमयोों के बहाने िर ग्स की लि लगवाना, दुष्कमम करके वीपियो बनाना, 

वीपियो के माध्यम से बै्लकमेल कर सामूपहक यौन शोषण करना और पिर इिाम में मिाोंिरण का दबाव 

बनाकर आजीवन के पलए सेक्स िेव बनाकर रखना...यह िूरा िाना-बाना एक है, िुपलस जाोंच की पदशा 

अिराि के सोंरिकोों की िरि होना चापहए। 

िीपड़िा ने बिाया- गाोंजा लािा था आरोिी साद 
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िर ग िस्करी का यह मामला दुष्कमम-बै्लकमेपलोंग काोंि से इसपलए जुड़ रहा है, क्ोोंपक जहाोंगीराबाद थाने में 

दजम एक मामले में िीपड़िा ने आरोिी साद के गाोंजा लाने की बाि कही थी। अब िुपलस उसको लेकर भी 

जाोंच का दायरा बढ़ा सकिी है। 

  इसके साथ ही क्लब-90 में िर ग िार्टी को लेकर जाोंच की जाएगी। इस बीच, िुपलस को िर ग िस्करी के 

आरोिी यासीन के मोबाइल में 30 से अपिक वीपियो पमले हैं, पजसमें िर ग के नशे में चूर लड़पकयोों का यौन 

शोषण पकया जा रहा है। 

  पजन वीपियो में िीपड़िाओों की िहचान नही ों हो िा रही है, उनको लेकर र्टीआईर्टी कॉलेज प्रकरण में 

िीपड़िाओों से भी िूछिाछ की जा सकिी है। आरोिी शाहवर अहमद ने बिाया पक वह राजस्थान से िर ग 

लाकर भोिाल में खिा रहा था। 
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Times of India 

Hisar custodial death: Kin cremate body after autopsy 

https://timesofindia.indiatimes.com/city/chandigarh/hisar-custodial-death-kin-cremate-

body-after-autopsy/articleshow/122885644.cms 

Jul 24, 2025, 08.13 PM IST 

Hisar: A day after a man died while in the lock-up of Hisar's Mangali police post, a medical 

board conducted the post-mortem of the body, after which his family members agreed to 

cremate the body. 

Sanjay Kantiwal, a resident of Mangali Jhara, was detained at the police post after his 

wife had called the police over a drunken dispute on Tuesday night. He was found dead 

on Wednesday morning. 

The postmortem proceedings were videographed in the presence of the duty magistrate. 

Both the police and family are now awaiting the postmortem and viscera reports. The 

National Human Rights Commission (NHRC) was also informed about the incident. 

As news of the death spread, locals had gathered outside the police post and started 

protesting. They had even locked the gate of the police post. 

Hisar superintendent of police (SP) Shashank Kumar Sawan said an investigation was 

being carried out impartially. "As per standard operating procedures, the National Human 

Rights Commission was informed. CCTV cameras with a storage capacity of 18 months 

are installed at the police post," he added. The chief judicial magistrate is inquiring into 

the case and has recorded the statements of the family members of the deceased, after 

which the postmortem was conducted, he added. 
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Borok Times 

Chakma Students urge Amit Shah to waive domicile rule for defence jobs 

https://boroktimes.com/chakma-students-domicile-defence-jobs/ 

By  Tiasha Banerjee  - July 24, 2025 

The Chakma Students Union (CSU) has urged Union Home Minister Amit Shah to waive 

the requirement of residential proof for defence job aspirants from their community. They 

said many eligible Chakma and Hajong youth in Arunachal Pradesh cannot apply for 

defence and paramilitary posts due to the absence of Permanent Residential Certificates 

(PRC). 

Although these young people are born and raised in the state, local authorities continue 

to deny them PRCs. This situation blocks their chances of serving in the Indian Army or 

other national forces. 

CSU highlights injustice in recruitment process 

In a letter to Amit Shah, the union expressed concern that Chakma youth face unfair 

treatment during recruitment drives. They cited recent disqualifications of candidates in 

Army and paramilitary selections solely for lacking PRCs. Other tribal communities in 

Arunachal receive PRCs, but Chakmas remain excluded. 

CSU President Monindra Chakma said, “Even though many of us are Indian citizens, we 

still can’t access the same opportunities.” 

He emphasized that this issue has been ongoing for years. Chakmas, despite being born 

in India, are treated like outsiders by the state government. 

Citizenship but no documentation 

The Chakmas and Hajongs settled in Arunachal Pradesh during the 1960s after fleeing 

persecution in the Chittagong Hill Tracts. The Indian government rehabilitated them in the 

region. Many now have Aadhaar cards, voter IDs, and have studied in state-run schools. 

However, they are still denied PRCs and Scheduled Tribe certificates. This exclusion 

affects their access to jobs, education benefits, and government schemes. 

The Supreme Court in 2015 recognized Chakmas as Indian citizens. Despite that, the 

state has not taken steps to ensure their rights on the ground. 

CSU questions Centre’s inaction 

CSU leaders questioned why the central government has not implemented the court’s 

ruling properly. “If we are citizens, why are we blocked from national service?” asked 

spokesperson Suman Chakma. 
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He said the defence forces attract many Chakma youth. Their dream of serving the 

country gets shattered only because of a missing certificate. 

“We want to contribute to the nation. But the system continues to shut us out,” he added. 

Students ask for policy intervention 

The CSU requested the Home Ministry to issue a special waiver for defence job applicants 

from the Chakma and Hajong communities. They suggested that students who studied in 

Arunachal or lived there long-term should be eligible to apply, even without a PRC. 

They clarified that this appeal does not seek blanket PRC rights. It only aims to allow 

eligible youth to apply for defence jobs and show their patriotism. 

“We are not asking for any privilege. We are asking for equal ground,” said Monindra 

Chakma. 

Rights groups support the demand 

Several civil society groups and educationists backed the CSU’s appeal. The North East 

Human Rights Forum called the request fair and necessary. They said the government 

should not punish students for bureaucratic delays. 

Human rights activist Babloo Loitongbam noted, “When young people want to serve the 

nation, the government must support them.” 

School principals in Chakma-majority areas have echoed the same view. One principal 

in Changlang district said, “These students are hardworking and sincere. Denying them 

a chance is disheartening.” 

Youth express growing frustration 

The repeated denial of jobs and benefits is frustrating the Chakma youth. Many now feel 

hopeless about their future in the state. In districts like Papum Pare and Changlang, 

school dropout rates have increased among Chakma students. 

They fear that long-term exclusion may lead to deeper social unrest. 

CSU warns of peaceful protests 

If the central government fails to act, CSU plans to launch peaceful protests. They will 

also approach the National Human Rights Commission and the National Commission for 

Scheduled Tribes. 

“We believe in democratic means,” said a CSU member. “But we won’t stay silent forever.” 

The students hope Amit Shah and the Home Ministry will listen to their plea. They believe 

a timely waiver can give their youth a fair shot at serving the nation. 
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Tamil Nadu: NHRC Summons Registrar of University of Madras, UGC Over 

Violations by Church-Run Loyola College in Chennai 

https://organiser.org/2025/07/24/304367/bharat/tamil-nadu-nhrc-summons-registrar-of-

university-of-madras-ugc-over-violations-by-church-run-loyola-college-in-chennai/ 

July 24, 2025 

CHENNAI, July 24:  In a major intervention that could shape regulatory oversight in higher 

education, the National Human Rights Commission (NHRC) has issued conditional 

summons to the Registrar of the University of Madras and the Chairman of the University 

Grants Commission (UGC). The summons directs them to appear before the NHRC on 

August 19, 2025, unless the Commission receives the required reports by August 12, 

2025. 

This development follows continued non-compliance by UGC and University of Madras 

in submitting a satisfactory explanation regarding serious allegations levelled against 

Loyola College (Autonomous), Chennai—specifically, the operation of its M.A. Philosophy 

programme at an unauthorised off-campus Jesuit facility in Thiruvanmiyur. 

Background: 

The case originated from a formal complaint filed on April 4, 2025, by A.S. Santhosh, 

Working President of the Legal Rights Protection Forum (LRPF). The complaint alleges 

that Loyola College is illegally conducting its M.A. Philosophy program at an off-campus 

Jesuit institute, Satya Nilayam, located approximately 12 km from the college’s approved 

premises in Thiruvanmiyur. 

LRPF accused that Satya Nilayam operates as a separate legal entity, “The Society of 

Sacred Heart College—Satya Nilayam,” without the necessary affiliation approvals from 

the University of Madras. 

Tamil Nadu: Governor urged to revoke Loyola College’s autonomy status for alleged 

academic fraud 

Reports: Kunti Surender#TamilNadu #LoyolaCollegehttps://t.co/mzJT3OX6wL 

— Organiser Weekly (@eOrganiser) February 27, 2025 

Furthermore, LRPF asserts that MA Course is designed to exclusively train Jesuit 

missionaries, effectively excluding non-Christian students and thereby constituting 

religious discrimination. 

Violation of Articles 15(1) and 29(2) of the Indian Constitution 

This alleged practice is cited as a violation of Articles 15(1) and 29(2) of the Indian 

Constitution, which prohibit discrimination on grounds of religion and guarantee equal 

access to educational institutions. 
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The complaint also raises concerns about academic fraud, alleging that degrees issued 

under the University of Madras’s name and logo falsely represent that students studied 

at Loyola’s main campus. 

NHRC’s Directives and University’s Response 

Following the initial complaint, on April 7, the NHRC directed the University of Madras to 

conduct an inquiry. 

Based on these directions, University of Madras formed a University Inspection 

Commission, which visited the Loyola College to verify program documentation and 

infrastructure and submitted its fact finding report with serious of violations of UGC norms. 

On April 24, 2025, the University of Madras’ Registrar submitted an action taken report to 

NHRC stating that a University Inspection Commission had visited Loyola College to 

verify program documentation and infrastructure. 

However, University of Madras did not share the fact finding report with NHRC, however, 

it has constituted new ‘Inquiry Committee’ to further examine the same report. 

Tamil Nadu: NHRC seeks report from UGC, over alleged human rights violations in 

Chennai’s Loyola College https://t.co/kRi0r7No18 

— Organiser Weekly (@eOrganiser) April 8, 2025 

Meanwhile NHRC received reminders from LRPF alleging that the sumbited report by 

University of Madras “lacked concrete findings, failed to establish accountability, and 

provided no clarity on whether any violations were observed? Furthermore, the 

subsequent constitution of a separate Inquiry Committee despite the prior inspection, 

raises serious doubts regarding intent and transparency. The complainant requested the 

Commission to take urgent to address the issue concerning legality of the said MA 

Programme.” 

NHRC noted that “it is pertinent to note that the University of Madras had earlier appointed 

the University Inspection Commission and subsequently constituted another separate 

Inquiry Committee, without clarifying the rationale or specific purpose behind forming this 

second body.” 

The NHRC in its proceedings dated June 6, 2025, expressed dissatisfaction and found 

the report lacking in concrete findings and questioned the necessity of forming a second 

Inquiry Committee after the initial inspection. 

Consequently, the NHRC directed the University of Madras Registrar to submit an 

additional report within two weeks and also instructed the UGC Chairman to provide an 

action taken report. 

Despite repeated reminders issued on April 7, May 22, and June 6, 2025, neither the 

University of Madras nor the UGC has complied with these directives. The complainant 

ORGANISER, Online, 25.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://t.co/kRi0r7No18
https://twitter.com/eOrganiser/status/1909565424720552156?ref_src=twsrc%5Etfw


subsequently sent further reminders on July 7 and July 21, 2025, underscoring the 

perceived lack of transparency and accountability. 

Current Status and Future Course of Action 

In light of the continued non-compliance by the University of Madras and the UGC, the 

NHRC has invoked Section 13 of the Protection of Human Rights Act, 1993, to enforce 

accountability. 

The conditional summons stipulate that the Registrar and the UGC Chairman must 

appear before the Commission with the requested reports. Failure to comply without a 

lawful excuse could result in consequences under Rule 10 and Rule 12 of Order XVI of 

the Civil Procedure Code, 1908, including the potential issuance of warrants. 

Broader Context for Loyola College 

Loyola College, a prominent Catholic institution established in 1925 and affiliated with the 

University of Madras, has recently faced scrutiny over various issues, including 

allegations of financial irregularities and mismanagement. Despite its A++ accreditation 

from the National Assessment and Accreditation Council (NAAC) and its ranking as 8th 

in the National Institutional Ranking Framework (NIRF) 2024, these allegations threaten 

its reputation. 

The NHRC’s firm action underscores the gravity of the allegations against Loyola College 

and the University of Madras. 

As the August 19, 2025, hearing approaches, the focus remains on the university and the 

UGC to provide comprehensive clarity and address the serious concerns raised. 

Speaking to Organiser, Santhosh said, “This is a serious violation of Indian laws by Loyola 

College, and their lacklustre response to the proceedings suggests they enjoy the backing 

of a strong lobby within the University of Madras and the UGC — both of which have 

unfortunately remained silent and passive spectators amid allegations of academic fraud 

involving foreign students. This case shatters the myth that Christian missionary-run 

institutions are selflessly serving Indian education; in fact, it exposes their arrogance and 

disregard for Indian law.” 
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TheCommuneMag 

Loyola College Evades RTI Queries On Don Bosco Paris Collaboration, 

Responds After Deadline 

https://thecommunemag.com/loyola-college-evades-rti-queries-on-don-bosco-paris-

collaboration-responds-after-deadline/ 

By  The Commune  -  July 24, 2025 

In what appears to be a shocking display of arrogance and deliberate attempt to evade 

accountability, Loyola College, Chennai has failed to provide clear responses to questions 

raised under the Right to Information (RTI) Act about its controversial collaboration with 

Don Bosco International Media Academy (DBIMA), Paris. The college not only issued an 

evasive reply but also did so beyond the legally mandated 30-day time limit, violating 

provisions of the RTI Act. 

The RTI application, filed by R. Joseph Kennedy, a Loyola alumnus and Christian activist, 

was originally submitted to the University of Madras (UoM). However, rather than 

providing a response directly, UoM arbitarily forwarded the RTI to Loyola College — a 

surprising move, considering that Loyola is an affiliated institution under UoM and not an 

independent university. 

Loyola responded well beyond the time limit stipulated under the RTI Act and has refused 

to comply with a Right to Information (RTI) query forwarded by the University itself. 

Shockingly, in its brief reply, the college refused to furnish any of the requested 

information, citing that the queries “have no public interest.” 

“This is absurd,” says Kennedy. “My RTI was submitted to the University of Madras – the 

competent authority to supervise autonomous colleges – and it was rerouted to Loyola 

College, which now behaves as if it is a university unto itself. This is more than just 

another example of Jesuit arrogance, something I’ve seen far too often in the 

Chennai/Madurai Province. It’s my own Alma Mater openly defying the University of 

Madras and making a mockery of the RTI process.” Kennedy observed. 

Despite holding public MoU ceremonies and issuing press material in the presence of 

faculty and students, the college has now claimed in an RTI response that the requested 

information does not serve any larger public interest. This contradicts its earlier public 

posturing, where both Loyola and DBIMA, Paris made elaborate announcements and 

held signing events with students and media presence. Photographs from the event 

clearly depict Loyola College officials and DBIMA representatives exchanging and signing 

MoUs. 

What’s more disturbing is that Loyola College, which claims to uphold Jesuit values of 

truth and transparency, has continued promoting the second batch of this foreign diploma 

program, even as serious questions about its legality, academic recognition, and 

regulatory clearance remain unanswered. 
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“This is not an internal Jesuit affair anymore – this is about public accountability, 

safeguarding the future of students, and defending academic integrity. It seems clear that 

few corrupt officials within the University of Madras are enabling Loyola College to violate 

regulations and deceive students. Students are paying lakhs for a diploma that may not 

be worth the paper it’s printed on.” Kennedy said. 

NHRC Takes Cognizance Of Complaint Against Loyola College & Don Bosco Paris 

Based on a complaint from The Legal Rights Protection Forum (LRPF), a legal advocacy 

group, The National Human Rights Commission (NHRC) has officially 

taken cognizance of a serious human rights violation complaint against Loyola College, 

Chennai and its foreign partner, Don Bosco International Media Academy (DBIMA), Paris. 

LRPF had filed a formal complaint with the University Grants Commission (UGC), Ministry 

of Education, and the University of Madras against Loyola College, Chennai, accusing 

Loyola College of running an unauthorized diploma program in filmmaking in collaboration 

with DBIMA, Paris, thereby violating key higher education regulations and potentially 

endangering the visa status of Indian students abroad. 

This brazen disregard for public accountability and the RTI Act raises serious questions 

about collusion, regulatory failure, and corruption in Tamil Nadu’s higher education 

system. The University of Madras is urged to act swiftly and transparently to restore its 

credibility and take disciplinary action against Loyola College for flouting affiliation rules 

and obstructing lawful information requests. 
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NHRC Issues Conditional Summons To Madras University Registrar And UGC 

Chairman Over Loyola College’s Religious Discrimination In MA Course And 

Running Illegal Priest Training Institute 

https://thecommunemag.com/nhrc-issues-conditional-summons-to-madras-university-

registrar-and-ugc-chairman-over-loyola-college-illegal-priest-training-institute-and-

religious-discrimination-in-ma-programme/ 

By  The Commune  -  July 24, 2025 

 summons to the Registrar of the University of Madras and the Chairman of the University 

Grants Commission (UGC), directing them to appear before the Commission on August 

19, 2025, at 11:00 AM. This action comes in response to serious allegations of religious 

discrimination and academic irregularities linked to the M.A. Philosophy programme 

offered by Loyola College (Autonomous), Chennai, at its off-campus Jesuit institution, 

Satya Nilayam. 

The case stems from a complaint filed by Legal Rights Protection Forum (LRPF). The 

complaint alleges that the M.A. Philosophy course is being illegally conducted at an 

unauthorised off-campus centre and discriminates against non-Christian students, 

thereby violating Articles 15(1) and 29(2) of the Indian Constitution. Furthermore, it claims 

that Loyola College has been issuing degrees under the false pretense of affiliation with 

the University of Madras, using its name and emblem to lend credibility to the programme. 

Earlier this year, the University of Madras submitted an action-taken report stating that it 

had appointed an Inspection Commission to investigate the allegations. However, in 

proceedings dated June 6, 2025, the NHRC expressed dissatisfaction with the report, 

calling it vague and lacking in substance. The Commission questioned why a second 

inquiry committee was set up when an inspection had already been conducted and noted 

that critical findings from the first inspection were not disclosed. 

Despite repeated reminders, both the University of Madras and the UGC have failed to 

provide comprehensive and satisfactory responses. This prompted the NHRC to invoke 

its powers under Section 13 of the Protection of Human Rights Act, 1993, leading to the 

issuance of conditional summons. The Commission has made it clear that failure to 

appear without lawful justification could result in legal action under the Civil Procedure 

Code, 1908, including the issuance of warrants. However, it has allowed that personal 

appearance may be avoided if detailed and satisfactory reports are submitted at least a 

week before the hearing date. 

The allegations at the core of this case are serious: running an academic programme 

without proper affiliation, restricting admissions based on religion, and misusing the 

University of Madras’ name and logo. The complaint underscores concerns about 

religious exclusion, institutional fraud, and regulatory oversight in higher education. 

Documents submitted to the NHRC include copies of previous proceedings dated April 7, 
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May 22, and June 6, as well as follow-up reminders from the complainant dated July 7 

and July 21. 

With the hearing scheduled for August 19, 2025, all eyes are now on how the UGC and 

the University of Madras respond. The outcome of this case could have far-reaching 

implications, not only for Loyola College but also for the governance and accountability 

of autonomous institutions operating under university affiliations. The Legal Rights 

Protection Forum has urged the NHRC to take stringent action to protect students’ rights 

and uphold academic integrity in the country. 
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DU Beat 

Unlawful Detentions, Custodial Torture. Delhi Police Faces Scrutiny Over 

Crackdown on Student Activists 

https://dubeat.com/2025/07/24/unlawful-detentions-custodial-torture-delhi-police-faces-

scrutiny-over-crackdown-on-student-activists/ 

By DU Beat  July 24, 2025 

Seven youth activists were allegedly detained without due process, tortured in custody, 

and later released, raising serious concerns over legality and institutional silence. 

Over a span of 11 days in July, seven students and youth activists were detained by the 

Delhi Police Special Cell in a manner that civil liberties groups allege have amounted to 

enforced disappearance. The arrests, which began on July 9, have drawn criticism over 

alleged procedural violations, custodial torture and intimidation, including threats of 

sexual violence.  

The detained individuals were affiliated with student-led platforms such as the Bhagat 

Singh Chhatra Ekta Manch and the Forum Against Corporatization and Militarisation.   

On July 9, Delhi Police detained Gurkirat, Gaurav, and Gauraang, members of the Bhagat 

Singh Chhatra Ekta Manch, without issuing any formal arrest warrants or prior 

notifications, an action that appears to violate procedural safeguards outlined under 

Sections 35 and 36 of the BNSS. Two days later, activists Ehtmam-ul Haque and Baadal 

were also taken into custody under similar circumstances in Delhi. 

Samrat Singh, a psychologist and social worker based in Yamunanagar, Haryana, was 

reportedly picked up from his residence without any involvement from the local police, 

raising concerns over the legality of cross-jurisdictional action by Delhi authorities.  

While all seven activists were released by July 21, rights groups have said that the 

circumstances of their detention and treatment in custody merit closer scrutiny. The use 

of coercion, threats of sexual violence, and blatant disregard for due process remain 

matters of serious concern.  

Legal groups and those detained allege that the arrests were made without warrants, and 

that standard procedures—including informing the accused and producing them before a 

magistrate within 24 hours—were not followed. Family members and legal 

representatives claim that for several days, they were unaware of the whereabouts of the 

detainees, effectively making the situation one of enforced disappearance under 

international human rights norms.   

The Campaign Against State Repression (CASR) said the detentions violated Article 22 

of the Constitution, which guarantees the right to be informed of the grounds of arrest and 

to consult legal counsel. The group also said there was no adherence to the Supreme 

Court’s D.K. Basu v. State of West Bengal (1997) guidelines, which mandate the 

preparation of arrest memos and timely communication with families.  
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A report by Maktoob Media, based on interviews with the released individuals and legal 

advocates, stated that several of the detained activists alleged they were subjected to 

custodial violence, including beatings, electric shocks, and verbal abuse.   

The Bhagat Singh Chhatra Ekta Manch (BSCEM) stated to DU Beat:   

This level of repression with abduction, week-long illegal detention, and custodial torture 

including electrocution, being forced to strip naked, sexual harassment, heads being 

dunked into unflushed toilet bowls is not an isolated incident.”  

The statement continued, “These actions reflect the broader crackdown on democratic 

voices under the Surajkund Scheme, which aims to criminalise and silence all forms of 

dissent.”  

Among the most serious allegations were threats of sexual violence directed at female 

detainees, who were allegedly warned they would be raped with rods if they did not 

comply with police demands. In some cases, activists claimed they were coerced into 

signing declarations renouncing political involvement or agreeing not to return to Delhi.  

The Campaign Against State Repression (CASR), in its statement, alleged that the 

treatment meted out to the detainees amounted to sexualised violence and custodial 

abuse in breach of both Indian legal provisions and international human rights obligations. 

The group urged the courts to initiate an independent judicial probe into what they 

described as unlawful detentions, disappearances without disclosure, custodial torture, 

and gender-based threats made against the activists during their confinement.  

Among the seven detainees, the case of Rudra, a 20-year-old student of Philosophy 

(Honours) from Zakir Hussain College, Delhi University, has received particular attention. 

Rudra disappeared shortly after boarding a train to Delhi on July 18. His phone was 

switched off within hours, and no information about his location surfaced until he was 

released on July 21. Activist groups say Rudra’s temporary disappearance typifies an 

emerging tactic of off-the-record detention meant to silence political speech while evading 

legal scrutiny.   

Twenty-nine civil society and human rights organisations issued a joint statement 

demanding an independent judicial inquiry into the detentions. The signatories included 

the People’s Union for Civil Liberties (PUCL), the Association for Protection of Civil Rights 

(APCR), Women Against Sexual Violence and State Repression (WSS), and student 

organisations such as AISA, SFI, and BSF. According to a report by Maktoob Media, the 

statement described the detentions as part of a broader attempt to criminalise student 

and youth dissent, particularly among those opposing state policy in conflict-affected 

regions.  

The joint statement urges the need for judicial oversight, accountability for police actions, 

and an end to the use of preventive detention in such cases.  
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The All India Students’ Association (AISA), which led demonstrations in Delhi following 

the arrests, framed the incident as an alarming expansion of authoritarian practices under 

the guise of national security. In a statement to DU Beat, spokesperson Anjali said:  

The rapid erosion of civil and democratic rights has only accelerated in recent times as 

the ‘war against Naxalism’ spreads into cities. Any and all dissenting voices are being 

hunted and persecuted… This pattern must end immediately and a judicial inquiry must 

be constituted into the abductions, enforced disappearances, custodial torture, and 

threats of sexual violence faced by the detained activists.”  

Other campus groups have called on university administrations and the University Grants 

Commission to take a stand in defence of student rights and institutional autonomy.  

Despite the severity of the allegations, the case has received minimal coverage in major 

national dailies and television media. Only a handful of independent outlets have 

documented the timeline of events, first-hand accounts from the activists, and statements 

from rights organisations. This limited media scrutiny, observers argue, reflects a broader 

pattern of silence when allegations involve state agencies.  

Lawyers representing the activists have announced plans to seek legal redress, including 

filing compensation claims and writ petitions questioning the legality of the arrests. These 

legal proceedings, if admitted, could require the Delhi Police to account for their conduct 

during the 11-day detention period and explain the apparent procedural lapses. 

Simultaneously, rights organisations are exploring formal complaints to the National 

Human Rights Commission and relevant State Human Rights Commissions.   

According to Maktoob Media,   

“Legal support networks are also preparing to escalate the matter internationally, citing 

the custodial torture and enforced disappearances as violations of India’s obligations 

under international human rights law.”  

The detention and alleged torture of Delhi-based youth activists has raised serious 

questions about the state’s adherence to democratic norms and constitutional 

protections. While all seven individuals have been released, rights groups argue that the 

manner of their detention and treatment warrants urgent institutional scrutiny.  

Failure to address these concerns, they warn, could deepen distrust in law enforcement 

and weaken public confidence in democratic institutions. With civil society seeking 

accountability, the onus is now on the judiciary and human rights commissions to ensure 

due process is upheld.  
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Patrika News 

1992 बैच के यूपी कैडर के IPS आनंद स्वरूप बनेंगे NHRC के महाननदेशक (जांच), 1 अगस्त से 

संभालेंगे काययभार 

https://www.patrika.com/lucknow-news/up-ips-anand-swaroop-appointed-dg-

investigation-of-nhrc-to-take-charge-from-1-august-19803132 

IPS Anand Swaroop Appoint: उत्तर प्रदेश कैडर के 1992 बैच के आईपीएस अधिकारी आनंद स्वरूप 

को कें द्र सरकार ने राष्ट्र ीय मानवाधिकार आयोग (NHRC) का महाधनदेशक (जांच) धनयुक्त धकया है। वे 1 

अगस्त 2025 से काययभार संभालेंगे। उनके अनुभव और धनष्पक्ष छधव के चलते यह धनयुक्तक्त मानवाधिकार 

जांच प्रणाली के धलए एक सकारात्मक कदम मानी जा रही है। 

लखनऊ | Ritesh Singh | Jul 24, 2025 

IPS Anand Swaroop Joining: भारतीय पुधलस सेवा (IPS) के वररष्ठ अधिकारी और उत्तर प्रदेश कैडर 

के 1992 बैच के अफसर आनंद स्वरूप को कें द्र सरकार ने राष्ट्र ीय मानवाधिकार आयोग (NHRC) का नया 

महाधनदेशक (जांच) धनयुक्त धकया है। वे आगामी 1 अगस्त 2025 से अपना काययभार संभालेंगे। इस 

महत्वपूणय संवैिाधनक संस्था में उनकी धनयुक्तक्त को कानून व्यवस्था, मानवाधिकार रक्षा और पुधलस सुिारो ं

के दृधष्ट्कोण से एक बडा कदम माना जा रहा है। यह धनयुक्तक्त न केवल आनंद स्वरूप के समृद्ध अनुभव 

और बेदाग सेवा का सम्मान है, बक्ति कें द्र सरकार की उस नीधत का भी प्रधतधबंब है धजसमें दक्ष और संतुधलत 

अधिकाररयो ंको संवेदनशील और नीधत-धनमायण से जुडे पदो ंपर धनयुक्त धकया जा रहा है। 

कौन हैं आनंद स्वरूप 

आनंद स्वरूप, भारतीय पुधलस सेवा के 1992 बैच के यूपी कैडर के अधिकारी हैं। अपने तीन दशक से 

अधिक के सेवा काल में उन्ोनें उत्तर प्रदेश के कई संवेदनशील धजलो ंमें एसएसपी और डीआईजी जैसे 

प्रमुख पदो ंपर कायय धकया है। उनके काययकाल को कठोर अनुशासन, प्रशासधनक दक्षता और धनष्पक्ष कानून 

व्यवस्था लागू करने के धलए जाना जाता है। उन्ोनें कें द्रीय प्रधतधनयुक्तक्त पर रहते हुए भी कई महत्वपूणय 

भूधमकाएं धनभाई हैं, धजनमें कें द्रीय गृह मंत्रालय, सुरक्षा एजेंधसयो,ं और राष्ट्र ीय सुरक्षा सलाहकार सधचवालय 

(NSCS) के तहत की गई सेवाएं प्रमुख हैं। 
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The News Minutes 

Maharashtra has scores of custody deaths, but no cops convicted for murder 

Tracing the broken trail of justice in India’s deadliest state for custody deaths. 

https://www.thenewsminute.com/news/maharashtra-has-scores-of-custody-deaths-but-

no-cops-convicted-for-murder 

Gobindh VB, Written by: Prateek Goyal | Published on: 24 Jul 2025, 12:31 pm 

Zarina Yelamati’s life changed forever on a rainy June night in 1993. 

She was just 27 then, a young mother of two, asleep beside her husband in a modest 

railway quarter in Nagpur, when the police burst through the door. They claimed to be 

looking for a robbery suspect named Anthony. But when they didn’t find him, they turned 

on her husband, Joinus Adam Yelamati, a diesel mechanic who was once a suspect in 

an old case.  

By morning, her husband was dead – tortured in custody. And she was thrust into a battle 

for justice that would consume half her life. 

It took 25 long years and three different courts for the police officers who tortured Joinus 

to finally be convicted. Though they were not held guilty of murder, the Supreme Court, 

in September 2018, sentenced them to seven years of imprisonment. 

It was a rare judgment. Considering that conviction rates in such cases across the country 

range from zero to one percent, according to Status of Policing in India Report 

2025, which cited data from the National Crime Records Bureau (NCRB) and the National 

Human Rights Commission (NHRC).  

In fact, not much has changed in decades. In 1994, a study by the Sardar Vallabhbhai 

Patel National Police Academy suggested that out of 415 custodial deaths recorded 

between 1985 and 1994 across India, only three had resulted in convictions.  

The figures vary across sources but point to a singular trend around such cases in India, 

especially in Maharashtra. 

In 2022, a Lok Sabha response by the Union Ministry of Home Affairs citing NHRC data 

pointed to 155 custodial deaths from January 2021 to February 2022, with disciplinary 

action in 21 cases but prosecution in none. Maharashtra topped the list, with 29 custodial 

deaths in 2021–22 alone, as per the ministry’s response in the Lok Sabha. As per the 

Status Of Policing in India Report 2025 too, Maharashtra has the highest number of cases 

of deaths and rapes in police custody registered before the NHRC, with an average of 21 

cases every year from 1994 to 2022. Out of 404 custodial deaths in the state between 

1999 and 2017, FIRs were filed only in 53 cases and chargesheets in only 38. 
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But long story short: there has not been a single conviction on murder charges in such 

cases in Maharashtra in at least the last four decades, as per information in the public 

domain. 

And behind these statistics are families struggling for justice. 

Nagpur: A rare conviction  

Today, at 59, Zarina quietly goes about her duties as an attendant at the railway medical 

clinic in Nagpur. But behind her composed exterior lies the harrowing story of what 

happened in 1993 and the years that followed.  

“My husband had returned from work and filled his duty register as usual,” Zarina recalled 

the incident of June 24, 1993. “We were all sleeping – our children were just eight and 

nine years old – when the police kicked down our door. They didn’t ask questions. They 

just started beating him.” 

The policemen ransacked the house, she said, and under the pretext of a search, 

molested her. “They dragged my husband out, tied him to an electric pole, and kept hitting 

him with lathis. My children were terrified. I tried to hold them close, protect them, but we 

were all terrified.” 

The family was bundled into a police van. The assault didn’t stop. “Inside the van, they 

kept touching me. At the Crime Branch office…they dragged Joinus into a room and 

stripped him naked. Ten minutes later, they called me in. He was still naked. One officer 

hit me and then tried to put his hand inside my saree and mocked me: ‘Give me your 

nicker, I’ll make your husband wear it.’ I still haven’t forgotten that night,” she said. 

Later that night, they were taken to a hotel. While Zarina and the children waited in the 

van, Joinus was taken inside. When he returned, he was barely conscious. He was thrown 

into a lockup at Rani Kothi, without any charges being filed. By morning, he was dead. 

“I didn’t even know he had died until the next day,” Zarina said, adding that her husband 

was a tuberculosis patient. “They kept beating him all night…he was a railway employee. 

Every day, he reported for duty and signed the attendance register. The police could have 

checked that register and confirmed he was at work, not out committing a crime. But they 

didn’t bother.”  

“An FIR was filed at Sadar police station. But that was just the beginning. For a year, my 

relatives collected donations for me from the church so that I could feed my children. I 

was 27, widowed, with two children. I got a job as a sweeper in the Railways, because 

Joinus was a Railway employee. I did that job for 18 years and fought the case.” 

But the battle went beyond the courtroom. “One day, some men came to my house and 

threatened me. Told me not to testify…I told my lawyer, D Bastian…I got police 

protection.” 
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The pressure didn’t end there. “The cops even tried to buy me off. Offered me Rs 25–30 

lakh. I said I’d rather die than take money from them,” she claimed. 

In the trial court, the policemen were given just three years. Zarina didn’t give up. She 

went to the High Court, and then the Supreme Court. “I wasn’t even given compensation,” 

she said. “But I knew I had to keep going.” 

In 2018, the Supreme Court sentenced them to seven years in prison. 

“Half my life went into this battle. But at least they went to jail. That gives me some peace.” 

Mumbai: Stuck in procedure 

In Mumbai, 64-year-old Leonard Valdaris continues his daily pilgrimage to St Joseph’s 

Church in Wadala. Every morning, he spends two quiet hours in prayer before picking up 

breakfast for his elderly mother. Every evening, he returns, seeking the peace that 

continues to elude him. “Sitting in the church gives me some peace and hope, though I 

am losing both with every passing day,” he said.  

For the last 11 years, Leonard has been fighting for justice for his son Agnelo Valdaris, 

who was allegedly tortured and killed in police custody. Despite a Supreme Court order, 

the trial hasn’t even begun.  

On April 15, 2014, Government Railway Police sleuths arrived at Leonard’s house, asking 

about his son while hunting for suspected chain-snatchers. He took them to his parents’ 

home in Dharavi where 25-year-old Agnelo was staying that night. 

“The moment we entered the house, policemen pounced on him and started beating him,” 

Leonard claimed. “They only stopped when I told them I would complain to higher 

authorities.” 

Leonard alleged it was “the last time” he saw his son in “a normal state of health”. Agnelo 

and three friends, including a 15-year-old minor, were taken to Wadala GRP police station 

where they allegedly endured eight to nine hours of torture. 

They were all allegedly stripped naked, beaten with grinder belts, and hanged upside 

down. One of Agnelo’s friends was allegedly forced to perform sexual acts on him and 

the minor. While the three others were eventually taken to hospital on April 16, Agnelo 

was allegedly tortured more at the station. 

On April 17, when Agnelo wasn’t produced in court, Leonard raised the issue with the 

magistrate, who ordered the police to present him. When the police didn’t comply, 

Leonard took the court order directly to Wadala GRP police station, where officers 

claimed Agnelo had been taken to Sion Hospital for “minor bandaging”. 

“I rushed to the hospital and the moment my son saw me, he broke down crying, begging 

me to save him,” Leonard claimed. “That image of his tearful, terrified face still haunts 

me. He was a strong, loving boy, but he was covered in injuries and couldn’t even walk.” 
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Leonard alleged that he was forced to sign a statement claiming his son’s injuries were 

self-inflicted. They threatened not to produce Agnelo in court unless he complied. 

“Agnelo repeatedly told me not to write or sign anything, but I was concerned for my son’s 

life and wrote what the police demanded,” Leonard claimed. 

That night at 8.30 pm, Agnelo was discharged from the hospital. It was the last time 

Leonard would see his son alive. 

The next day, when police again failed to produce Agnelo in court, Leonard’s inquiries led 

to a devastating revelation: police claimed Agnelo had tried to escape custody and died 

by suicide, jumping in front of a train. 

Despite filing an FIR on April 30, 2014, and securing a CBI investigation that alleged 

evidence tampering by police officials, the case has been mired in procedural delays. 

The CBI chargesheeted eight officers in 2016 for alleged criminal conspiracy, fabrication 

of evidence, illegal detention, and physical violence, but not for murder. When Leonard 

approached the Bombay High Court to include murder charges, it took three years for the 

court to order the CBI to add IPC Section 302 in 2019. Even then, nothing moved forward. 

“The accused then challenged this in the Supreme Court, which directed the trial court to 

hear the matter afresh. This was again challenged, this time in the High Court,” said 

Payoshi Roy, the lawyer representing the Valdaris family. 

The eight accused officers moved in separate batches, with different outcomes creating 

further delays. The trial against seven officers charged under Section 302 has been 

stalled since 2019, pending the High Court’s decision on whether the main accused, 

Jitendra Rathod, should face murder charges. 

“What makes these cases especially difficult is the deep financial and power 

imbalance…the victims’ families are extremely poor, while the police officers have the 

resources to pursue prolonged and expensive litigation,” said Roy. 

Meanwhile, the accused policemen have been reinstated in their jobs. “They’re back to 

their lives,” Leonard said. “And I am still slogging, watching my hope die a little each day.” 

Newslaundry reached out to Inspector Jitendra Rathod, who was the in-charge of the 

Wadala GRP police station at the time of the incident and is now posted in a traffic unit of 

the Thane commissionerate, for comment. This report will be updated if a response is 

received. 

In Parbhani, Asiya’s 22-year-old vigil 

In Parbhani district, 80-year-old Asiya Begum has maintained a 22-year vigil to seek 

justice for her son’s death – a battle that has outlasted her husband’s life and one that 

she thinks may go on even when she dies. 
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“At this pace,” she said with the weariness of two decades spent in courtrooms, “I doubt 

the case will reach any conclusion even after I am gone.” 

Her son, Khwaja Yunus, was a 27-year-old software engineer arrested in December 2002 

in connection with the Ghatkopar bomb blast. Less than a month later, the Mumbai police 

claimed he escaped during a transfer to Aurangabad. 

A CID inquiry after a petition by Yunus’s father later revealed that Yunus died due to 

custodial torture at Ghatkopar police station. His body remains missing to this day. 

Five years ago, despite age-related ailments, Asiya never missed a single hearing. “I have 

religiously read the newspapers every day for the last 18 years, hoping to see the headline 

that says the men who killed my son have finally been punished…Now I wonder if that 

day will ever come.” 

The CID had named 14 policemen in its investigation into the 2003 custodial death of 

Khwaja Yunus, but the Maharashtra government had granted sanction to prosecute only 

four: Sub Inspector Sachin Vaze and constables Rajendra Tiwari, Sunil Desai, and 

Rajaram Nikam. All four were suspended in 2004, and Vaze later resigned in 2007. 

Despite the charges, they were reinstated into the Mumbai Police in June 2020, following 

the recommendation of a review committee led by then Police Commissioner Param Bir 

Singh. 

The case was formally admitted for trial only in 2009, six years after Yunus’ death. 

Pending the grant of official sanction to prosecute officials, actual proceedings began as 

late as May 2017. Hearings finally commenced in early 2018 under Special Public 

Prosecutor Dhiraj Mirajkar. But Mirajkar was later removed after he sought to name more 

policemen as accused. His removal stalled the trial for nearly four years due to the 

government’s failure to appoint a replacement. 

The Sessions Court repeatedly criticised the slow pace and the government’s handling of 

the case. It wasn’t until June 2022 that a new prosecutor, Pradip Gharat, was appointed, 

after which hearings resumed. However, in the two years since, only one witness has 

deposed. More than two decades after Yunus’s death, the trial drags on. 

Sayyad Hussain, brother of Khwaja Yunus, said, “The policemen who killed my brother 

lived their lives freely, enjoyed their youth, and faced no consequences, while my family 

has been left to suffer. My father died waiting for justice. My mother is nearing the end of 

her life. I don’t know when justice will be done or if I will ever live to see it.” 

Newslaundry reached out to Pradeep Gharat, the special public prosecutor appointed by 

the state government in the case. “Sachin Vaze has been filing one application after 

another to obstruct the trial. He even moved a discharge application after a witness had 

already been examined. It’s clearly an attempt to delay the proceedings. I have urged the 

court to issue a notice to his lawyer, asking on what basis such an application can be filed 

at this stage, and to justify why it shouldn’t be deemed illegal.” 

THE NEWS MINUTE, Online, 25.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://indianexpress.com/article/cities/mumbai/sachin-vaze-reinstated-three-encounter-specialists-back-in-force-in-recent-yrs-6470047/
https://www.hindustantimes.com/cities/mumbai-news/khwaja-yunus-case-court-raps-maharashtra-govt-cid-for-failing-to-appoint-spl-prosecutor-101632232033733.html#:~:text=The%20sessions%20court%20on%20Tuesday,to%20proceed%20with%20the%20case


Vaze is currently in jail. His lawyer could not be reached for comment. 

Holes in Maharashtra’s new policy? 

On April 15, during a cabinet meeting, Maharashtra Chief Minister Devendra Fadnavis 

announced a new policy to offer fixed compensation for custodial deaths: Rs 5 lakh for 

“unnatural” deaths and Rs 1 lakh for suicides. According to the Chief Minister’s Office, 

“unnatural” includes deaths from medical negligence, accidents, jail staff assaults, or 

inmate violence.  

Fadnavis claimed the policy aligns with NHRC guidelines, but key aspects of the NHRC’s 

mandate – such as fixing accountability and prosecuting negligent officials – were absent. 

This omission is especially troubling given Maharashtra’s poor record on custodial deaths. 

The 1994 study by the Sardar Vallabhbhai Patel National Police Academy cited previously 

in this report had pointed to systemic efforts by police to conceal custodial deaths and 

instances of torture. Common cover-up methods included failing to register complaints, 

denying that the person was in custody, falsifying post-mortems, tampering with records, 

intimidating witnesses, and assigning internal inquiries to officers from the same unit. The 

study also noted the complicity of doctors and magistrates, who were found to assist in 

these efforts by fabricating medical reports or suppressing evidence. 

Police often attributed deaths in custody to suicide, illness, heart attacks, accidents, or 

escape attempts even when circumstances pointed to foul play. In several cases, they 

denied the person had ever been in custody, falsely claiming the death occurred during 

armed encounters. Victims’ families reported being coerced into signing statements 

attributing the death to natural causes and, at times, being offered bribes for their silence. 

In extreme cases, police reportedly disposed of bodies secretly to prevent further 

investigation or exhumation. 

The report concluded that the widespread use of torture stemmed from a deep-rooted 

culture of impunity, where police operated with the belief that they would not face 

consequences. 

This report was originally published on the Newslaundry and can be accessed here. 
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News Laundary 

चार दशक, `हिरासत में हुई सैकड ़ों मौतें’, ित्या का क ई मामला साहित नि ़ों: मिाराष्ट्र  क  अन ख  

िक कत 

https://www.newslaundry.com/amp/story/2025%2F07%2F24%2Fundreds-of-deaths-in-

police-custody-in-four-decades-no-but-murder-case-proven-the-odd-reality-of-

maharashtra 

By प्रतीक गोयल 

July 24, 2025 at 6:18 PM 

ज़रीना येलामाटी की जज़़िंदगी 1993 की एक बरसाती जून की रात में हमेशा के जलए बदल गई. उस वक्त वो 

जसर्फ  27 साल की थी ़िं और दो बच्ो़िं की मा़िं बन चुकी थी ़िं, जब पुजलस दरवाजा तोड़कर घुस आई. तब वह 

नागपुर के एक साधारण रेलवे क्वाटफर में अपने पजत के बगल में सो रही थी ़िं.  

पुजलस ने दावा जकया जक वे ए़िं थनी नाम के एक डकैती के स़िंजदग्ध की तलाश कर रहे हैं. लेजकन जब वो नही ़िं 

जमला तो उन्ो़िंने उनके पजत, जॉइनस एडम येलामाटी पर हमला कर जदया. एडम एक डीजल मैकेजनक थे 

और कभी एक पुराने मामले में स़िंजदग्ध थे.  

सुबह तक उनके पजत की मौत हो चुकी थी. उन्ें जहरासत में यातनाए़िं  दी गई़िं. इस वाकये ने उन्ें न्याय की 

एक ऐसी लड़ाई में धकेल जदया गया, जजसमें उनकी आधी जज़िंदगी जनकल गई.  

जॉइनस को प्रताजड़त करने वाले पुजलस अजधकाररयो़िं को अ़िंततः  दोषी ठहराने में 25 साल और तीन अलग-

अलग अदालतो़िं का ल़िंबा समय लगा. हाला़िंजक, उन्ें हत्या का दोषी नही ़िं ठहराया गया लेजकन जसत़िंबर 2018 

में सुप्रीम कोटफ ने उन्ें सात साल कैद की सजा सुनाई. 

यह एक दुलफभ रै्सला था. राष्ट्र ीय अपराध ररकॉडफ बू्यरो और राष्ट्र ीय मानवाजधकार आयोग के आ़िंकड़ो़िं का 

हवाला देते हुए, से्टट ऑर् पुजलजस़िंग इन इ़िंजडया ररपोटफ 2025 के अनुसार, देश भर में ऐसे मामलो़िं में दोष 

साजबत होने की दर शून्य से एक प्रजतशत के बीच है. 

सच्ाई तो यह है जक दशको़िं में बहुत कुछ नही ़िं बदला है. 1994 में, सरदार वल्लभभाई पटेल राष्ट्र ीय पुजलस 

अकादमी द्वारा जकए गए एक अध्ययन से पता चला था जक 1985 और 1994 के बीच भारत भर में दजफ 415 

जहरासत में मौतो़िं में से केवल तीन में ही इल्जाम साजबत हुए थे. 

ये आ़िंकडे़ जवजभन्न स्रोतो़िं में अलग-अलग हैं, लेजकन भारत में, जवशेष रूप से महाराष्ट्र  में ऐसे मामले एक ही 

प्रवृजि की ओर इशारा करते हैं. 

2022 में कें द्रीय गृह म़िंत्रालय ने राष्ट्र ीय मानवाजधकार आयोग के आ़िंकड़ो़िं का हवाला देते हुए लोकसभा में 

एक सवाल के जवाब में जनवरी 2021 से र्रवरी 2022 तक जहरासत में 155 मौतो़िं का उले्लख जकया गया. 

इनमें से 21 मामलो़िं में अनुशासनात्मक कारफवाई की गई लेजकन जकसी में भी अजभयोग दाखखल नही ़िं हुआ. 

लोकसभा में जदए म़िंत्रालय के जवाब के अनुसार, अकेले 2021-22 में पुजलस जहरासत में 29 मौतो़िं के साथ 

महाराष्ट्र  इस सूची में सबसे ऊपर है.  
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से्टट ऑर् पुजलजस़िंग इन इ़िंजडया ररपोटफ 2025 के अनुसार, महाराष्ट्र  में एनएचआरसी के समक्ष दजफ पुजलस 

जहरासत में हुई मौतो़िं और बलात्कार के सबसे ज्यादा मामले हैं, 1994 से 2022 तक हर साल औसतन 21 

मामले दजफ होते हैं. 1999 से 2017 के बीच राज्य में जहरासत में हुई 404 मौतो़िं में से केवल 53 मामलो़िं में ही 

प्राथजमकी दजफ की गई और केवल 38 में आरोपपत्र दायर जकए गए. 

लेजकन स़िंके्षप में कहें तो सावफजजनक रूप से उपलब्ध जानकारी के अनुसार, कम से कम जपछले चार दशको़िं 

में महाराष्ट्र  में ऐसे मामलो़िं में हत्या के आरोपो़िं में एक में भी अपराध साजबत नही ़िं हुआ है. और, इन आ़िंकड़ो़िं 

के पीछे न्याय के जलए लगातार स़िंघषफ कर रहे पररवार हैं. 

उस रात बाद में, उन्ें एक होटल ले जाया गया. ज़रीना और बचे् वैन में इ़िंतज़ार कर रहे थे, जबजक जॉइनस 

को अ़िंदर ले जाया गया. जब वह वापस लौटा तो उसे जरा भी होश नही ़िं था. उसे जबना कोई मामला दजफ जकए 

रानी कोठी के एक लॉकअप में डाल जदया गया. सुबह तक उसकी मौत हो चुकी थी. 

नागपुर: एक दुलफभ सज़ा 

आज, 59 साल की ज़रीना नागपुर के रेलवे मेजडकल खिजनक में अटेंडेंट के तौर पर चुपचाप अपना काम 

कर रही हैं. लेजकन उनके शा़िंत स्वभाव के पीछे 1993 और उसके बाद के वषों की ददफनाक कहानी जछपी 

है. 

ज़रीना ने 24 जून, 1993 की घटना को याद करते हुए कहा, "मेरे पजत काम से लौटे थे और हमेशा की तरह 

उन्ो़िंने अपना डू्यटी रजजस्टर भरा. हम सब सो रहे थे- हमारे बचे् जसर्फ  आठ और नौ साल के थे- जब पुजलस 

ने जबरदस्ती घर में घुस आई. उन्ो़िंने कोई सवाल नही ़िं पूछा. बस उन्ें पीटना शुरू कर जदया." 

उन्ो़िंने बताया जक पुजलस वालो़िं ने घर में तोड़र्ोड़ की और तलाशी के बहाने उनके साथ छेड़छाड़ की. "वे 

मेरे पजत को घसीटकर बाहर ले गए, उन्ें जबजली के ख़िंभे से बा़िंध जदया और लाजठयो़िं से पीटते रहे. मेरे बचे् 

डरे हुए थे. मैंने उन्ें अपने सीने से लगा जलया था जजससे वो और ना घबराए़िं , लेजकन हम सब डरे हुए थे" 

पररवार को पुजलस वैन में ठू़िं स जदया गया. मारपीट यही ़िं रुकी नही ़िं. उन्ो़िंने बताया, “वैन के अ़िंदर वो मेरे शरीर 

को छूते रहे और मुझे जचमटी काट (नोच) रहे थे. क्राइम ब्ा़िंच ऑजर्स में… उन्ो़िंने जॉइनस को एक कमरे 

में घसीटा और उसे ऩिंगा कर जदया. दस जमनट बाद उन्ो़िंने मुझे अ़िंदर बुलाया. वह अभी भी ऩिंगा था. एक 

अजधकारी ने मुझे मारा और जर्र मेरी साड़ी के अ़िंदर हाथ डालने की कोजशश की और मेरा मजाक उड़ाया. 

उसने कहा- 'अपनी जनकर मुझे दो, मैं तुम्हारे पजत को पहना दू़िंगा.' मैं आज भी उस रात को नही ़िं भूली ह़िं.” 

उस रात बाद में, उन्ें एक होटल ले जाया गया. ज़रीना और बचे् वैन में इ़िंतज़ार कर रहे थे, जबजक जॉइनस 

को अ़िंदर ले जाया गया. जब वह वापस लौटा तो उसे जरा भी होश नही ़िं था. उसे जबना कोई मामला दजफ जकए 

रानी कोठी के एक लॉकअप में डाल जदया गया. सुबह तक उसकी मौत हो चुकी थी. 

ज़रीना ने कहा, "मुझे अगले जदन तक पता ही नही ़िं चला जक उसकी मौत हो गई है," उन्ो़िंने आगे बताया जक 

उनके पजत टीबी के मरीज थे. "वे उसे पूरी रात पीटते रहे… वो एक रेलवे कमफचारी था. हर जदन, वो डू्यटी 

पर जाता और हाजजरी रजजस्टर पर दस्तखत करता. पुजलस उस रजजस्टर की जा़िंच करके पुजष्ट् कर सकती 

थी जक वो काम पर था या बाहर कोई अपराध कर रहा था. लेजकन उन्ो़िंने जरा भी परवाह नही ़िं की." 
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“सदर पुजलस से्टशन में एर्आईआर दजफ हुई. लेजकन ये तो बस शुरुआत थी. एक साल तक मेरे ररशे्तदारो़िं 

ने चचफ से मेरे जलए च़िंदा इकट्ठा जकया ताजक मैं अपने बच्ो़िं का पेट भर सकू़िं . मैं 27 साल की थी, जवधवा थी 

और मेरे दो बचे् थे. मुझे रेलवे में सर्ाईकमी की नौकरी जमल गई क्ो़िंजक जॉइनस रेलवे कमफचारी था. मैंने 

18 साल तक वो नौकरी की और मुकदमा लड़ा.” 

लेजकन उनकी लड़ाई जसर्फ  अदालत तक सीजमत नही ़िं रही. “एक जदन, कुछ लोग मेरे घर आए और मुझे 

धमकाया. मुझे गवाही न देने को कहा… मैंने अपने वकील डी. बैसजटयन को बताया… तो मुझे पुजलस सुरक्षा 

जमल गई.” 

लेजकन दबाव यही ़िं खत्म नही ़िं हुए. उन्ो़िंने दावा जकया, “पुजलस ने मुझे खरीदने की भी कोजशश की. मुझे 25-

30 लाख रुपये की पेशकश की. मैंने कहा जक मैं उनसे पैसे लेने के बजाय मरना पस़िंद करू़िं गी.” 

जनचली अदालत में पुजलस वालो़िं को जसर्फ  तीन साल की सजा सुनाई गई. पर ज़रीना ने हार नही ़िं मानी. वह 

हाईकोटफ और जर्र सुप्रीम कोटफ गई़िं. उन्ो़िंने कहा, "मुझे मुआवजा भी नही ़िं जमला. लेजकन मुझे पता था जक 

मुझे आगे बढ़ते रहना है." 

2018 में सुप्रीम कोटफ ने दोजषयो़िं को सात साल की जेल की सजा सुनाई. 

"मेरी आधी जज़िंदगी इस लड़ाई में चली गई. लेजकन कम से कम वे जेल तो गए. इससे मुझे थोड़ी शा़िंजत जमलती 

है." 

मु़िंबई: प्रजक्रया में अटके 

मु़िंबई में 64 वषीय जलयोनाडफ वलदाररस, वडाला खथथत सेंट जोसेर् चचफ की अपनी रोज़ाना की तीथफयात्रा जारी 

रखे हुए हैं. हर सुबह वो अपनी बुजुगफ मा़िं के जलए नाश्ता लेने से पहले दो घ़िंटे प्राथफना में जबताते हैं. हर शाम 

वह उस शा़िंजत की तलाश में लौटते हैं जो उन्ें अब तक जमल नही ़िं पाई है. उन्ो़िंने कहा, "चचफ में बैठने से मुझे 

थोड़ी शा़िंजत और उम्मीद जमलती है, हाला़िंजक, मैं हर गुज़रते जदन के साथ दोनो़िं खो रहा ह़िं." 

जपछले 11 सालो़िं से जलयोनाडफ  अपने बेटे एगे्नलो वलदाररस के जलए न्याय की लड़ाई लड़ रहे हैं. जजसकी कजथत 

तौर पर पुजलस जहरासत में यातना देकर हत्या कर दी गई थी. सुप्रीम कोटफ के आदेश के बावजूद मुकदमा 

अभी तक शुरू भी नही ़िं हुआ है. 

15 अपै्रल, 2014 को सरकारी रेलवे पुजलस के जासूस जलयोनाडफ के घर पहु़िंचे और स़िंजदग्ध चेन-सै्नचरो़िं की 

तलाश में उनके बेटे के बारे में पूछताछ की. वह उन्ें धारावी खथथत अपने माता-जपता के घर ले गए जहा़िं 25 

वषीय एगे्नलो उस रात ठहरा हुआ था. 

जलयोनाडफ ने दावा जकया, "जैसे ही हम घर में दाखखल हुए, पुजलस वाले उस पर टूट पडे़ और उसे पीटना शुरू 

कर जदया. वे तभी रुके जब मैंने उनसे कहा जक मैं ऊपर के अजधकाररयो़िं से जशकायत करू़िं गा." 

जलयोनाडफ ने दावा जकया जक ये "आखखरी बार" था जब उन्ो़िंने अपने बेटे को "सामान्य सेहत" में देखा था. 

एगे्नलो और उसके तीन दोस्तो़िं को वडाला जीआरपी पुजलस से्टशन ले जाया गया. जहा़िं उन्ें कजथत तौर पर 

आठ से नौ घ़िंटे तक यातनाए़िं  दी गई़िं. इन दोस्तो़िं में एक 15 साल का नाबाजलग भी शाजमल था.  
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कजथत तौर पर उन सभी को ऩिंगा कर जदया गया, ग्राइ़िंडर बेल्ट से पीटा गया और उल्टा लटका जदया गया. 

कजथत तौर पर एगे्नलो के एक दोस्त को उस पर और नाबाजलग पर यौन जक्रयाए़िं  करने के जलए भी मजबूर 

जकया गया. हाला़िंजक बाकी तीन लोगो़िं को आखखरकार 16 अपै्रल को अस्पताल ले जाया गया पर एगे्नलो को 

थाने पर कजथत तौर पर और भी ज्यादा प्रताजड़त जकया गया. 

17 अपै्रल को जब एगे्नलो को अदालत में पेश नही ़िं जकया गया तो जलयोनाडफ ने मजजस्टर ेट के सामने यह मुद्दा 

उठाया, जजन्ो़िंने पुजलस को उसे पेश करने का आदेश जदया. जब पुजलस ने आदेश नही ़िं माना तो जलयोनाडफ 

अदालत का आदेश सीधे वडाला जीआरपी पुजलस थाने ले गए. जहा़िं अजधकाररयो़िं ने दावा जकया जक एगे्नलो 

को "मामूली मरहम पट्टी" के जलए सायन अस्पताल ले जाया गया था. 

जलयोनाडफ ने दावा जकया, "मैं अस्पताल भागा और जैसे ही मेरे बेटे ने मुझे देखा, वह रू्ट-रू्ट कर रोने लगा 

और मुझसे उसे बचाने की भीख मा़िंगने लगा. उसके रोते हुए, डरे हुए चेहरे की वह तस्वीर आज भी मुझे 

सताती है. वह एक मजबूत और प्यार करने वाला लड़का था, लेजकन वह चोटो़िं से भरा हुआ था और चल भी 

नही ़िं पा रहा था." 

जलयोनाडफ ने आरोप लगाया जक उन्ें एक बयान पर हस्ताक्षर करने के जलए मजबूर जकया गया था, जजसमें 

दावा जकया गया था जक उनके बेटे की चोटें खुद की वजह से लगी थी ़िं. उन्ो़िंने धमकी दी जक जब तक एगे्नलो 

उनकी बात नही ़िं मान लेता उन्ें अदालत में पेश नही ़िं जकया जाएगा. 

जलयोनाडफ ने दावा जकया, "एगे्नलो ने मुझे बार-बार कुछ भी जलखने या हस्ताक्षर करने से मना जकया था लेजकन 

मुझे अपने बेटे की जान की जच़िंता थी और मैंने वही जलखा जो पुजलस ने कहा था." 

उसी रात 8.30 बजे एगे्नलो को अस्पताल से छुट्टी दे दी गई. यह आखखरी बार था जब जलयोनाडफ अपने बेटे 

को जज़िंदा देख पाए. 

अगले जदन जब पुजलस एगे्नलो को जर्र से अदालत में पेश करने में जवर्ल रही तो जलयोनाडफ की पूछताछ में 

एक चौ़िंकाने वाला खुलासा हुआ. पुजलस ने दावा जकया जक एगे्नलो ने जहरासत से भागने की कोजशश की थी 

और टर ेन के आगे कूदकर आत्महत्या कर ली थी. 

30 अपै्रल, 2014 को एक प्राथजमकी दजफ करने और पुजलस अजधकाररयो़िं द्वारा सबूतो़िं से छेड़छाड़ का आरोप 

लगाते हुए सीबीआई जा़िंच कराने के बावजूद, यह मामला कामकाजी देरी में उलझा हुआ है. 

सीबीआई ने 2016 में आठ अजधकाररयो़िं के खखलार् कजथत आपराजधक साजजश, सबूतो़िं से छेड़छाड़, अवैध 

जहरासत और शारीररक जह़िंसा के आरोप में आरोपपत्र दाखखल जकया था, लेजकन हत्या के आरोप में नही ़िं. जब 

जलयोनाडफ ने हत्या के आरोप शाजमल करने के जलए बॉमे्ब हाईकोटफ का दरवाजा खटखटाया, तो अदालत को 

2019 में सीबीआई को आईपीसी की धारा 302 जोड़ने का आदेश देने में तीन साल लग गए. लेजकन तब भी, 

कारफवाई आगे नही ़िं बढ़ी. 

वलदाररस पररवार का प्रजतजनजधत्व करने वाले वकील पयोशी रॉय ने कहा, "आरोजपयो़िं ने इसे सुप्रीम कोटफ में 

जर्र चुनौती दी, जजसने जनचली अदालत को मामले की नए जसरे से सुनवाई करने का जनदेश जदया. इसे जर्र 

से चुनौती दी गई, इस बार हाईकोटफ में.” 
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आठ आरोपी अजधकाररयो़िं को अलग-अलग बेंचो़िं में थथाना़िंतररत जकया गया. जजसके अलग-अलग नतीजो़िं ने 

और देरी की. धारा 302 के तहत आरोजपत सात अजधकाररयो़िं के खखलार् मुकदमा 2019 से रुका हुआ है, 

जब तक जक हाईकोटफ यह रै्सला नही ़िं सुना देता जक मुख्य आरोपी जजतेंद्र राठौड़ पर हत्या के आरोप लगाए 

जाने चाजहए या नही ़िं. 

रॉय ने दावा जकया, "गहरा आजथफक और शखक्त अस़िंतुलन इन मामलो़िं को ख़ास तौर पर मुखिल बनाता है… 

पीजड़तो़िं के पररवार बेहद गरीब हैं, जबजक पुजलस अजधकाररयो़िं के पास ल़िंबे और मह़िंगे मुकदमे चलाने के 

स़िंसाधन हैं.” 

इस बीच आरोपी पुजलसकजमफयो़िं को उनकी नौकरी पर बहाल कर जदया गया है. जलयोनाडफ ने दावा जकया, "वे 

अपनी जज़़िंदगी में वापस आ गए हैं. और मैं अभी भी मेहनत कर रहा ह़िं, हर जदन अपनी उम्मीद को थोड़ा-

थोड़ा मरते हुए देख रहा ह़िं." 

नू्यज़लॉन्ड्र ी ने इ़िंसे्पक्टर जजतेंद्र राठौड़ से जटप्पणी के जलए स़िंपकफ  जकया. जो घटना के समय वडाला जीआरपी 

थाने के प्रभारी थे और अब ठाणे कजमश्नरेट की टर ैजर्क यूजनट में तैनात हैं. जवाब जमलने पर इस ररपोटफ को 

अपडेट जकया जाएगा. 

परभणी में अजसया का 22 साल पुराना धरना 

परभणी जजले में 80 वषीय अजसया बेगम अपने बेटे की मौत के जलए न्याय पाने के जलए 22 साल से धरना दे 

रही हैं. यह एक ऐसी लड़ाई है जो उनके पजत के जीवन से भी ज़्यादा समय तक चली है और उन्ें लगता है 

जक यह उनके मरने के बाद भी जारी रह सकती है. 

अदालतो़िं में जबताए दो दशको़िं की थकान के साथ वह कहती हैं, "इस गजत से, मुझे शक है जक मेरे जाने के 

बाद भी यह मामला जकसी नतीजे पर नही ़िं पहु़िंच पाएगा." 

उनका बेटा ख्वाजा यूनुस, एक 27 वषीय सॉफ्टवेयर इ़िंजीजनयर था. जजसे जदस़िंबर 2002 में घाटकोपर बम 

जवस्फोट के जसलजसले में जगरफ्तार जकया गया था. एक महीने से भी कम वक्त बीतने के बाद मु़िंबई पुजलस ने 

दावा जकया जक वह औऱिंगाबाद थथाना़िंतरण के दौरान भाग गया था. 

यूनुस के जपता की याजचका के बाद सीआईडी जा़िंच में बाद में पता चला जक यूनुस की मौत घाटकोपर पुजलस 

से्टशन में जहरासत में यातना की वजह से हुई थी. उसका शव आज तक गायब है. 

पा़िंच साल पहले उम्र स़िंब़िंधी बीमाररयो़िं के बावजूद अजसया हर सुनवाई में मौजूद रही ़िं. "मैं जपछले 18 सालो़िं से 

हर रोज जनयजमत रूप से अखबार पढ़ती रही ह़िं. इस उम्मीद में जक कोई हेडलाइन जदखे जजसमें जलखा हो 

जक मेरे बेटे के हत्यारे को आखखरकार सजा जमल गई… अब सोचती ह़िं जक क्ा वो जदन कभी आएगा?" 

सीआईडी ने 2003 में ख्वाजा यूनुस की जहरासत में हुई मौत की जा़िंच में 14 पुजलसकजमफयो़िं को नामजद जकया 

था, लेजकन महाराष्ट्र  सरकार ने केवल चार पर मुकदमा चलाने की म़िंजूरी दी थी: सब इ़िंसे्पक्टर सजचन वाजे़ 

और का़िंसे्टबल राजेंद्र जतवारी, सुनील देसाई और राजाराम जनकम. चारो़िं को 2004 में जनल़िंजबत कर जदया 

गया था, और वाजे़ ने बाद में 2007 में इस्तीर्ा दे जदया था. आरोपो़िं के बावजूद, तत्कालीन पुजलस आयुक्त 

परमबीर जस़िंह के नेतृत्व वाली एक समीक्षा सजमजत की जसर्ाररश के बाद उन्ें जून 2020 में मु़िंबई पुजलस में 

बहाल कर जदया गया. 
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यूनुस की मौत के छह साल बाद, 2009 में ही इस मामले को औपचाररक रूप से सुनवाई के जलए स्वीकार 

जकया गया था. अजधकाररयो़िं पर मुकदमा चलाने की आजधकाररक म़िंजूरी जमलने तक वास्तजवक कायफवाही मई 

2017 में शुरू हुई. आखखरकार 2018 की शुरुआत में जवशेष लोक प्रॉजसकू्टर धीरज जमराजकर के नेतृत्व 

में सुनवाई शुरू हुई. लेजकन बाद में जमराजकर को हटा जदया गया क्ो़िंजक उन्ो़िंने अन्य पुजलसकजमफयो़िं को 

आरोपी बनाने की कोजशश की. उनके हटने के बाद सरकार द्वारा उनकी जगह पर जकसी और को जनयुक्त 

न करने के चलते मुकदमा लगभग चार साल तक रुका रहा. 

सत्र न्यायालय ने मामले की धीमी गजत और सरकार के व्यवहार की बार-बार आलोचना की. जर्र कही ़िं जाकर 

जून 2022 में नए प्रॉजसकू्टर प्रदीप घराट की जनयुखक्त हुई. इसके बाद सुनवाई जर्र से शुरू हुई. हाला़िंजक, 

उसके बाद के दो वषों में केवल एक गवाह ने गवाही दी है. यूनुस की मृतु्य के दो दशक से भी ज्यादा वक्त 

बीतने के बाद भी, मुकदमा अभी भी चल रहा है. 

ख्वाजा यूनुस के भाई सैय्यद हुसैन का दावा है, "जजन पुजलसकजमफयो़िं ने मेरे भाई की हत्या की वे आजादी से 

जज़िंदगी जीते रहे, अपनी जवानी का भरपूर आऩिंद लेते रहे और उन्ें कोई सज़ा नही ़िं जमली जबजक मेरे पररवार 

को तकलीर्ें  झेलनी पड़ रही हैं. मेरे जपता न्याय की प्रतीक्षा में चल बसे. मेरी मा़िं अपने जीवन के अ़िंजतम 

पड़ाव पर हैं. मुझे नही ़िं पता जक न्याय कब जमलेगा या मैं इसे देखने के जलए जज़िंदा भी रह पाऊ़िं गा या नही ़िं." 

नू्यज़लॉन्ड्र ी ने इस मामले में राज्य सरकार द्वारा जनयुक्त जवशेष सरकारी वकील प्रदीप घराट से स़िंपकफ  जकया. 

"सजचन वाजे़ मुकदमे में बाधा डालने के जलए एक के बाद एक आवेदन दायर कर रहे हैं. उन्ो़िंने एक गवाह 

से पूछताछ के बाद भी आरोपमुक्त करने का आवेदन दायर जकया. यह स्पष्ट् रूप से कायफवाही में देरी करने 

की एक कोजशश है. मैंने अदालत से उनके वकील को नोजटस जारी करने का आग्रह जकया है, जजसमें पूछा 

जाए जक इस समय ऐसा आवेदन जकस आधार पर दायर जकया जा सकता है और यह भी जक इसे अवैध क्ो़िं 

नही ़िं माना जाना चाजहए." 

वाजे़ इस समय जेल में हैं. उनके वकील से जटप्पणी के जलए स़िंपकफ  नही ़िं हो सका. 

महाराष्ट्र  की नई नीजत में खाजमया़िं? 

15 अपै्रल को एक कैजबनेट बैठक के दौरान, महाराष्ट्र  के मुख्यम़िंत्री देवेंद्र र्डणवीस ने जहरासत में मौतो़िं के 

जलए जनजित मुआवजा देने वाली एक नई नीजत की घोषणा की. इसके मुताजबक, "अप्राकृजतक" मौतो़िं के जलए 

5 लाख रुपये और आत्महत्या के जलए 1 लाख रुपये जदए जाए़िं गे. मुख्यम़िंत्री कायाफलय के अनुसार, 

"अप्राकृजतक" में जचजकत्सा लापरवाही, दुघफटना, जेल कमफचाररयो़िं के हमले या कैजदयो़िं की जह़िंसा से होने वाली 

मौतें शाजमल हैं. 

र्डणवीस ने दावा जकया जक यह नीजत राष्ट्र ीय मानवाजधकार आयोग (एनएचआरसी) के जदशाजनदेशो़िं के 

अनुरूप है लेजकन एनएचआरसी के अजधदेश के प्रमुख पहलू- जैसे जवाबदेही तय करना और लापरवाह 

अजधकाररयो़िं पर मुकदमा चलाना आजद इसमें शाजमल नही ़िं थे. 

जहरासत में मौतो़िं के मामले में महाराष्ट्र  के खराब ररकॉडफ को देखते हुए यह चूक जवशेष रूप से जच़िंताजनक 

है. 
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इस ररपोटफ में पहले उले्लखखत, सरदार वल्लभभाई पटेल राष्ट्र ीय पुजलस अकादमी द्वारा 1994 में जकए गए 

अध्ययन ने पुजलस द्वारा जहरासत में मौतो़िं और यातना की घटनाओ़िं को जछपाने के व्यवखथथत प्रयासो़िं की ओर 

इशारा जकया था. आम तौर पर मामलो़िं को जछपाने के तरीको़िं में जशकायत दजफ न करना, व्यखक्त की जहरासत 

से इनकार करना, पोस्टमाटफम में हेरारे्री करना, ररकॉडफ से छेड़छाड़ करना, गवाहो़िं को धमकाना और 

आ़िंतररक जा़िंच का काम उसी यूजनट के अजधकाररयो़िं को सौ़िंपना शाजमल था. अध्ययन में डॉक्टरो़िं और 

मजजस्टर ेटो़िं की जमलीभगत का भी उले्लख जकया गया, जो मेजडकल ररपोटफ में हेरारे्री करके या सबूतो़िं को 

दबाकर इन प्रयासो़िं में मदद करते पाए गए. 

पुजलस अक्सर जहरासत में हुई मौतो़िं का कारण आत्महत्या, बीमारी, जदल का दौरा, दुघफटना या भागने की 

कोजशश बता देती थी, तब भी जब हालात गड़बड़ी की ओर इशारा करते थे. कई मामलो़िं में उन्ो़िंने व्यखक्त 

के जहरासत में ही होने से इनकार जकया और झठूा दावा जकया जक मौत सशस्त्र मुठभेड़ो़िं के दौरान हुई थी. 

पीजड़तो़िं के पररवारो़िं ने बताया जक उन्ें प्राकृजतक कारणो़िं से हुई मौत का कारण बताने वाले बयानो़िं पर 

हस्ताक्षर करने के जलए मजबूर जकया गया और कई बार चुप रहने के जलए ररश्वत की पेशकश की गई. कई 

हद से पार जाने वाले मामलो़िं में पुजलस ने आगे की जा़िंच या शवो़िं को जनकालने से रोकने के जलए कजथत तौर 

पर शवो़िं का गुप्त रूप से जनपटारा जकया. 

ररपोटफ ने जनष्कषफ जनकाला जक यातना का व्यापक उपयोग, कोई सजा न जमलने की स़िंसृ्कजत से उपजा है जो 

गहरी जड़ें जमाए हुए है, जहा़िं पुजलस इस भरोसे के साथ काम करती है जक उसे कोई नतीजा नही ़िं भुगतना 

पडे़गा. 
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Hisar News: पुलिस लिरासत में पशु व्यापारी की मौत, ग्रामीण ों ने चौकी में लकया िोंगामा 
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हिसार। आजाद नगर थाना के्षत्र के मंगाली चौकी में बुधवार को पशु व्यापारी संजय कांटीवाल (42) की पुहलस 

हिरासत में मौत िो गई। नाराज पररजनो ंने पुहलस पर लापरवािी का आरोप लगाते हुए चौकी पररसर में 

करीब एक घंटे तक िंगामा हकया और गेट पर ताला जड़ हदया। बाद में अहधकाररयो ंने मामले की हनष्पक्ष 

जांच का आश्वासन देकर ग्रामीणो ंको शांत हकया। देर शाम मुख्य न्याहयक महजस्ट्र ेट (सीजेएम) की हनगरानी 

में मामले की जांच शुरू कर हदए जाने की जानकारी देते हुए एसपी शशांक कुमार सावन ने बताया हक 

पुहलस की हिरासत में हुई इस मौत की जानकारी राष्ट्र ीय मानवाहधकार आयोग को भी दे दी गई िै। 

गांव मंगाली झारा हनवासी संजय कांटीवाल (48) को पुहलस मंगलवार रात करीब 10 बजे पकड़कर लाई 

थी। संजय की पत्नी सुहमत्रा ने िी अपने पहत के खिलाफ शराब के नशे में झगड़ने की हशकायत डायल 112 

पर की थी। इसके बाद पुहलस ने उसे िवालात में बंद कर हदया था। चौकी इंचार्ज का किना िै हक सुबि 

चार बजे तक संजय ठीक था। आठ बजे जब पुहलस उसके पास गई तो बेसुध हमला। इसके बाद उसके 

पररवार को सूचना दी गई। संजय की मौत की जानकारी हमलने के बाद बुधवार सुबि उसकी बिन सुमन व 

अन्य पररजन मंगाली चौकी पहंुचे। मृतक की बिन सुमन ने किा हक हजस कमरे में संजय को रिा गया 

उसमें पंिा, कूलर कुछ निी ंथा। 

मृतक के बेटे अहमत का किना िै हक उसके हपता नशे के आदी थे। मंगलवार रात को वि नशे में मां के 

साथ मारपीट कर रिे थे, तब डायल 112 पर फोन हकया था। इसके बाद पुहलस उनको पकड़ कर ले गई 

थी। सुबि करीब 10 बजे िमें बताया हक आपके हपता की मौत िो गई िै। 

पुहलस ने निी ंकी लापरवािी : चौकी प्रभार 

मंगाली चौकी प्रभारी एएसआई राकेश कुमार ने बताया हक बैरक में पंिे और कूलर लगे हुए िैं। हकसी तरि 

की लापरवािी निी ंथी। एफएसएल टीम को मौके पर बुलाया गया था। पुहलस ने अग्रोिा मेहडकल कॉलेज में 

हचहकत्सको ंके बोडड से वीहडयोग्राफी कराते हुए पोस्ट्माटडम कराया िै। रात में गांव में संजय कांटीवाल का 

अंहतम संस्कार कर हदया गया िै। 

सीजेएम की हनगरानी में संपूणड जांच हनष्पक्ष रूप से की जा रिी िै। मानक संचालन प्रहिया के तित राष्ट्र ीय 

मानवाहधकार आयोग को मामले की जानकारी दे दी गई िै। चौकी पररसर में सीसीटीवी कैमरे लगे हुए िैं। 

पोस्ट्माटडम ररपोटड अभी लंहबत िै। ररपोटड प्राप्त िोते िी उहचत कारडवाई की जाएगी। मृतक के पररजनो ंऔर 

पुहलसकहमडयो ंसे पूछताछ की जा रिी िै। 

शशांक कुमार सावन, एसपी, हिसार 
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निजी सू्कल ों की मिमािी, राष्ट्र ीय मािव अनिकार आय ग तक पहोंची निकायत 
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BHOPAL. मध्यप्रदेश में एक बार फिर फिजी सू्कल ों की मिमािी की फशकायत राष्ट्र ीय मािव अफिकार 

आय ग तक पहोंची है। आय ग के सामिे फिजी फवद्यालय ों में पढ़िे वाले छात्र-छात्राओों और उिके अफििावक ों 

पर िीस के दबाव, पुस्तक और बैग खरीदी में कमीशिख री और अव्यवस्थाओों के मामले उठाए गए हैं। 

वही ों सू्कल ों में बच् ों की सुरक्षा सुफिफित करिे के प्रशासि के प्रयास ों पर िी सवाल खडे फकए गए हैं।   

सू्कल ों में सुिार के दावे रहे ख खले 

प्रदेश में सू्कल ों की आड में बच् ों और अफििावक ों से जमकर वसूली ह  रही है। प्रशासि के लाख दाव ों के 

बावजूद सू्कल प्रबोंिि लगातार िीस बढ़ा रहे हैं। इसके अलावा हर साल सू्कल प्रबोंिि के इशारे पर फचन्हित 

दुकाि ों से फकताब और बैग जैसी सामग्री खरीदिे का दबाव बिाया जा रहा है। 

इससे जहाों अफििावक ों पर आफथिक िार बढ़ रहा है और बचे् िी इसके कारण असहज ह  रहे हैं। इसक  

लेकर जबलपुर, इोंदौर और ि पाल सफहत तमाम बडे शहर और छ टे कस् ों में िी अफििावक प्रदशिि कर 

चुके हैं। प्रशासफिक और फशक्षा फविाग के अफिकारी एडवाइजरी और फिदेश जारी करिे के बाद िी सू्कल 

प्रबोंिि की मिमािी पर कसावट िही ों कर पाए हैं।  

सू्कल और बस ों में सुरफक्षत िही ों बचे् 

राष्ट्र ीय मािव अफिकार आय ग पहोंचे काोंगे्रस िेता फववेक फत्रपाठी िे अध्यक्ष फप्रयोंक कािूिग  के सामिे फिजी 

सू्कल की मिमाफिय ों के उदाहरण सफहत ब्यौरा पेश फकया है। फत्रपाठी िे फशक्षा सत्र की शुरूआत में प्रशासि 

के दाव ों के बावजूद फकताब, बैग की खरीदी सू्कल ों की फचन्हित दुकाि ों से करािे के मामले िी फगिाए हैं। 

वही ों उि ोंिे तगडी िीस वसूलिे के बाद िी बडे सू्कल ों में बच् ों की सुरक्षा के प्रबोंि िाकािी ह िे की 

फशकायत िी की। उि ोंिे फपछले साल के कुछ मामल ों से िी राष्ट्र ीय मािवाफिकार आय ग क  अवगत कराया। 

उिकी फशकायत में सू्कल बच् ों में बन्हच्य ों की सुरक्षा के पयािप्त सोंसािि िही ों ह िे की िी फशकायत की है।  

पुस्तक ों के ब झ से दबे जा रहे छात्र 

आय ग में की गई फशकायत के अिुसार बच् ों पर सू्कल प्रबोंिि लगातार कॉपी-फकताब ों का ब झ बढ़ाते जा 

रहे हैं। इस ब झ की वजह से छ टे और मासूम बच् ों का शारीररक और मािफसक फवकास प्रिाफवत ह  रहा 

है। उिके स्वास्थ्य पर बुरा असर पड रहा है। 

सू्कल प्रबोंिि अपिे िायदे के फलए हर साल फसलेबस बदल रहे हैं। फशकायत दजि करािे वाले फववेक फत्रपाठी 

िे फिजी सू्कल ों में अलग-अलग प्रकाशि ों की पुस्तक ों पर र क लगाकर एिसीईआरटी का पाठ्यक्रम शाफमल 

करिे की माोंग आय ग से की है।   
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